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INIRODUCTION

I, the Chairman, Committee on the Welfare of Schedulod
Gstes and Scheduled Tribes, having been autherised by the
Committee to submit the Report on thoirp be2lf, present
this Thirty-eighth Report (L1, th Lok Sabha) on the Ministry
of Human Resource Dovelopment (Department of Lducution) -
Reservations for. and employment of Schoduled Castes and
Scheduled Tribes in University Grants Commission and
Central Universities and “dmission and other facilitics
provided to thc Scheduled Caste and Scheduled Tribe studentse
2 The Committee took cvidence of the representatives of
the Ministry of Human Resourcc Development (Departucnt of
Edu.catim), University Grants Commission and Central
Universities on 21, 22 ®8nd 23 March, 1988. The Committoe
wish to express their thanks to the officers of the Ministry
of Human Resource Dovelopment (Department of Education),
University Grants Commission and Central Universities for
placing before the Committec material and information the
Committec wanted in connection with thc eoxamination of the
subjecte
3 The Report was considered and adopted by the Committee
on 26 April, 198E.
4. I summary of conclusions/recommendations contained

in the Report is appcnded (Appendix-I).

ﬁﬂm’l@uﬂm

NEW DELHI; ( Red RaTiall RAM
’ Chaiman‘ HE OF

A 26, 1 COMMITTEE ON THE WEI
Taisakte EC, T510(8) . SCHE DUIED CixSTES 4ND

SCHEDUIED TRIBES.



1. RESERWTIION IN SRVICES
CHaPT.R I - ORGANISATION

A, RGANISATIOIAL SET UP OF UGC AND CENMRAk
UNIVERSITIE S

UNIVERSITY RANTS COMMISSION

1.1 The University Grant* Commission is a statutory
body set up under the University Grants Commission &ct,
1956. It is the peneral duty of the Commission to take,
in consultatiod with t' Universities or other bodies
concerned, 8ll such steps as it may think fit for the
promotion and coordination of . university education

and for the determination and maintenance of standards

of teaching, exemination and research in universities.
Commission

The A which is @ body corporate having perpetual

succession consists of ¢

(1) a chairman ;

(11; a Vice Chairman; and

(1i1) ten other Members including two officers
of the Central Government all to be appointed
by the Central Government. The Chairman
and the Vice-~Chalrman are whole-time
salaricd officers. In the discharge
of £t functions, the Commission is assisted
by the Secretary and other officers and
supporting stai .

1.p The following nine Centr2l Universities have been
set up wnder Acts of Parliament :-
(1) Aligarh Muslim University, aligarh
(1i) Banaras Hindu University, Varanasi
(11i) Delhi University, Delhi
(iv) Hyderabad University, Hyderabad
Natiornal
(v) Indira Gandhi/Open University, New Delhi

(vi) Jawaharlal Nehru University, New Delhi
(vii) North Eastern HL1l University, Shillong

(viii) Pondicherry University, Pondicherry
(1%) Visyabharati, 8Santiniketan
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1.3 . The Acts of Central Universities provide
tiat the President of India smll be the Visitor
-of the University. The appointment of Chancellor
an. Vice-Chancellor is made by the Visitor in
accordance with the procedure prescribed in the
Acts., Every new statute or addition to the statute
or any amendment or repeal of a Stthtiequires
the assent of the Visitof who may assent thereto
or withhold assent or remit to the Executive
Coumncil for comsideration. The various Acts
empower the Visitor to nominate its nominees

on the various authoritiecs and Sclecticn Comalttees
of the universities, The Visitor bhas the right

to caus2 an inspection or engulry to be made and
with reference to the result of such ingpection
or enqﬁiry, address the management concernéd hie
views fheruon and such advice as he mey please

to offer upon the action tc be taken thereon.
l.4 A1l Central Universities except i?dir%andhi
lational Open University have a provision for the
office  of Chancellor. The Acts provide that
éhancellor st211l preside at the convocation of the
universify and would have the power of nomination
of members on some authorities of the University.
1.5 During the evidence, whcn the Committee
asked whether any Member of the University

Grants commission bclonged to any SC/ST comnunity,

\-l
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the Special Secrctary, Ministry of Human Resource

Development (Dopartment of Education) informec tho
Comumittee as under $-

"Sir, at present there is nobody belonging

to tgu.s category in the University

Grants Commission.®

whon asked to state the reasons as to why
there was no SC/ST member on the Commissiocn, the
witness stated as follows

"Actually, the University Grants Commission
was set up under an Act of Parliameat and the

[incorporates Act of the Parliament /7 statutory
provision in rcgard to the membership of this
Commission. The Chairman and

the Vice~Chairman are to be the permanent,
full-timc and salaried members. There are
two members who are representatives of the
Government of India - Education Secretary
ana the Finance Secretary. For the rest,

/a few therec are / categoris from whom mombers
are chosen. The first category consists
of those who have knowledge and c¢xperienc:
in the field of agriculture, commerce,

for¢stry or industry.

The second category belongs to those who

arec menmbers of engincoring or legal or

medical orofession. The third category
consists of Vice-Chancellors or thoge

vho arc cducationists of renute. There is

alsco & further category not less than

4 from among teachers of the Universitiese.

So, these are the requirements . for the .
ocnposition of the University Grants Commission

1.6  The Committee enguired of the witness whether
there was any statutory bar for inclusion of

mcmbers bclonging to SCs/STs in the Comaission,
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The witness continucd that "nothing prevents

the-Governmen{ from appointing anybody."

1.7

member

1.8

Asked whether there hzd ever hezn an SC/ST
of the Commiséion, the witness replied :
"There are actually a number of them. The

point is, this is not one of the criteria
laid down that there must be somebody from

- the Scheduled Castes and Scheduled Tribes,

But nothing prevents the Government from
appointing somebody frem the Scheduled
Castes and Scheduled Tribes."

Whenwasked whether the Ministry would appoint

persons from the Scheduled Castes and Scheduled

Tribes

on the Commission only if it was provided in the

Act, the witness submitted :

"There is substance in what you are saying,
and I am not arguing a-gainst this, because
it is justified,"

The witness further submitited

"We had Professor Mrinal Mipi and he belonged tc
the tribal area end he was a Member of the
University Grants Conm:ission."

The witness further clarified :

"It is not like that. I have only sa2id

that so far, all these appointmen¥5 are made
on. on€ ground. A person is judged on

merits and not because of the consideration
whether he belongs to this caste or that caste.
But as I pointed out, there is no bhar at zll

-for appointment of SC/3T . The Government

can appoint any one of these people and
there is no question of orejudice or any kind
of discriminetion at all on this ground."
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When asied whether any attempt had ever becn

made to find out some SCs/STs with qualifications

better than thost of generel candidates for

appointuent on the Commission, the witness

submittcd ¢

1.10

"The proccssing is done by a number of
officcrss I can certainly say, some of them
must have thought about it."

When asied whether any guidelines in this

regard had been lssued by Government, the witness

stated

1.1

"Actuwally, if you say that we should lay
down the guidelines, if you makc a

recomendation, I am sure, the Govermment
will be happy %o follow the guidelines."

The witness added : among

"I would further say that / .any names
that we are suggoesting, wc arc notg
specifically saying that bucause - so
and so bclongs to. & ST, W& should
favour this person. sut some names who
belong to Scheduled Castes and Schaduled
Tribes have also appeared in our suggestions
and recommendations. But truthfully, it is
not a fact that because so and so belongs
to Schuduled Castes or Scheduled Tribes

we must have that person.”

whon asked whether any SC/ST had beon a

member of the UGC since its inception in 1956, the
Miri M
witness replicd that "Mr. Mrinal /and Prof./Sintappa

wepe the Members of the Commission,”
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B. REERVATIONS FOR SCs/ST's IN DECISION

Do (ING HUTHORITIE S

It hac been stated that "the Central

Universities are governed by their respective hcts

ana statutes which spe.ify the decision taking

autheorities in 'respec"t o'f' various matters. The

fcts of the Central Universities have gencrelly

a provision for the following authorities 3

113

(a) Court;

(b) Executive Council;

(c) dcademic Council;

sd) Finance Committee; and
e) Faculties.”

When asked whether any reservations had been

made for the persons selonging to Ss/STs for

appointment in the decision making authorities

of the Central Universities, the representative

of the Ministry stated during evidence ¢~

/of Central
Universities

Zthat -

/Universities

"So. far as these bodies are concerned
once again the answer that I am preseme,ing
befcre you will be the same kind of answer
that I g&ve in regard to the Universitg
Grants Cormissi-a, which you found to be
gquite unsatisfactory. Once again, I would

like to give an assurance in regard t.c the
I must

constituti P I 4

oy verr .90 PURIORERR 1y that this
consideration so and so belongs to SC/ST
and tharefore he should be appointed, I
doct think that this constderation/has been
taken into accowmnt while nominati!}g
anybody on these bcdies of the "y the
Executive Counc:ilf &cadenlic Council

and other bodies."
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1,14 When asked whether s person belonging to SCs”/
STs could not be appointeéd on the decision making
bodies of the Central Universities even if he fulfilled

all the qualifications, the witness replied :

"o. The point is there may be some Members
belonging to SC/ST. But I would like to say
tiat 1t is not becuuse of this resson that they
have been nominated,"

1.15 The Committee enquired of the witness whether
it was not essential that the members belonging to
SC/ST communities might be there on these bodies in
order to give guidelines regarding the implementation
of the reservation policy and other benefits available
to these comaunities in consonance with the spirit
of the Constitutional provisions. The Vice-Chancellor
of the JNU clarified as follows :-

"I would point out the instaznce of the
Executive Council of the JNU which is the
highest policy making body. There are two

Jon it Scheduled Castes !{embers/right now. This

is the position."

The Registrar of the {Hyderabad University
supplemented as follows :

"On this issue, I thought I will also make

ore or two legalistic point, In eny operation,

[;Ln ihe nominaté. authorities do take careto
see that these classes are represented., I
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cone from the University of Hyderabad. At

least, I know that 0nf membe r belonygs to the

Sp catego*'. We are "”lng to make reservastions
tor lecturers upto 22.5% Rut the njore

important point “e thst the Executive Council, the

ACateric Loxnc1i The klnan:ial and other
noninated bodies do cane cure 9i that. The
miestion iz thot Central “Jniversities statutes do
oot ‘vov1ﬂ it spanific recervations You
were vary tight in onointing ovt tnrat i the
n.J“V‘t bvuv of +the nstiorn »hizsh we constiiute,
tha statute itself provide o conpulscry
eserxxi‘on. This Zoes oc

r thouah not
oerhaps Ln the swme optimal inteansity.?

)
c
+
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_ lel7 Whern tne Copaitter vanited 1o inor the number

«f Vice-Chancellos LT1snging to 5Cs/STs at orecent
in the Central Univer.itios, the representative of
e dinistry of Humsn .imswvurce Development ci:led

that at nrezent thaive was no £C/ST Vige-Chancellos
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$1.18 The Committec with deep regret and dismay

note thet at present no memher of UGC, and none of
the Vice-Chancellors of Central Universities and
barring a few Universities like JNU and Hyderabad
University, no member on the decision making bodies of
other universities belongs to Scheduled Castes or
Scheduled Tribes. The reason appears to be too narrow
and legalistic view of the Ministry of Human Resource
Development. The Ministry's contention that in absence of
provisions in the relevant Acts they can do nothing in the
matter is not 2t all appeayring to the Committee.

Granting that there are no statutory provisions
that persons belonging to Scheduled Castes/
Scheduled Tribes should be appointed on the UGC
and the decision making bodies of the Central
Universities and as Vice-ChancellorS, the Committee do not
appreciate the helplessness ana indifference of the
Ministry in not giving informal advice in these
matters to the concerned authorities. It is all
the more regrettable that the Ministry should look up
to the Committee for making a recommendation in this
regard, Had the Ministry been alive to the welfare
of the SCs/STs, nothing could have stopped them from
issuing the guidelines to the UGC and the Centr 3l

Universities.,
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In the opinion of the bOmmittee when without
any statutory compulsion the JMU and Hyderabad
University can find of their own suitable SG/ST
persons to serve on the Executive Council, nothing
should have prevented the other Central Universities
to follow suit.

The Committee recommend tiiat without diluting
the autonomy of the Central Universities in the field
of academics and the suitability standard§ regarding
educational qualification, experience etc,, the
Ministry should frame guidelines to advise the
University Grants Commission &nd the Central
Universities that where SC/ST‘pefsons of comparable
status ond standard are available tﬂey should be
oppointed O the 1UGC, the decision making bodies of
the Central Universities .d as Vice-Chancellors,
rather théy should be preferred which will be truly
in harmony with the spirit of the Constitutional
provisions for the welfare of SCs/S5Ts. The Comittee
will like to be apprised of the guidelines issued

by the Ministry in this regard.
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A. IMPLEMENT/I i OF RESERV.,TICN QRDIRS

2.1 Aaccording to the guidelincs issued by the
UL for imonlementatisn »y the Central Universities,
the following rescrvations have deen masde for

SC s/STs :-

15 per cent and 7.5 per cent of posts to
be reserved for SCs/STs respectively
in respect of non-teaching posts and

upts the level of lecturers/assistant
professors in respect of teaching nosts.

2.2 It has been stated thet the UGChéhH‘the s
iMinistry have been imnressing unon the universities
from time to time to ensure that the UGC oquidelines
which are required to »e accepted and adovted

by appropriete university autihorities are

implemented ‘n toto.

2.3 During the evidence, the Conmittee enquired
of the pepresentative of the *{inistry of Human
Resource® Develoopment as to wh ch of the Central
Universities had not implemented the UG quidelines
regarding reservations for SCs/STs. The witness
replied'that there were nine Central Universities
out of which eight Universities had agreed to
1mplemenf the guidelines issuesd by UGC. Only one
Universitv i.e. Aligarh #Muslim University had

still not agreed to implement the guidelines.
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2k When asked whether thc Banares Hingu

Univer sity was implimenting the guidelings the
witness rcplied that the Banaras Hindu University had
already agreed to follow the guildeclines.

2.5 The Committce pointed out to the witness
that during the recent tour of 2 Study Group of the
Committce to the Banaras Hindu University, they
were informed that the Council had yet to decide
whether tho reservation orders wculd be applicable
or not in the Iniversity. The Registrer of the
Banares Hindu University replied :-

"The position is that all the instruectims

or guldelines which are made available to the-
universitics are placed before the appropriate
authorities. There has not been any

instance where they were received by
wniversitics and were not accepted. Therefore,
we have accepted the reservation guidelines
which have been received in the University.
There may bc minor delays in the implementation
but the position i8 that all guldclines reccived
are generally accepted by the Executive

Counclil of the Urniversity. We were 2

1ittle late and tue information supplied by
the University indieates that from 1978,

there has becen substantial progress in
implementation of the instructios or
guldelines which have been m2de available

to the universities. There may, of course,

be some lacunae in implementation.”
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2.6 When the Committee asked as to why Aligarh
Muslim University had not agreed to implement the UQC
guidelines regarding reservations for SCs/STs in
services, the Vice-Chancellor, Aligarh Muslim University
informed the Committee as under :-

"The Aligarh Muslim University has a special
status because it was established about a hundred
years ago by Sir Syed Ahmed Khan. In 1987 after a long
agitation by Muslims over some provision of the
Aligarh Muslim University Act, the Parliament
amended the Act and the University is now defined
as the educational institution of their choice
established by the Muslims of India which
originatel as a Mohamadan Anglo Oriental College,
Aligarh and which was subsequently incorporated
as the Aligarh Muslim University. On the basis
of this some of the Members of Court of Aligarh /
University are of the view that this is an
institution of minorities. Legally, it is a
questionable thing but it is being stated as an
institution where the Muslim minorities get
preference. We do not have any reservation
policy for the Muslims, whether in the admission
or otherwise. We have a system of education
by which the Muslim students get a little edge
over the others and probably the percentage of
Muslims has been around 70 ¥o 75 per cent and the
reaining students ar from unreserved category.
Therefore, it is claimed that the University
has 2 speclal status ziic from time to time
whenever this Committee has made recommendations,
the sjcademic Council has looked into ite In
October, 1987 also this matter was placed before
the Academic Council but the Academic Council
deferred the decision because Mr. Shahabudin,
who is an M.P. and Member of the Court and
two others moved the resolution that there should
be reservstion for Muslims in the Aligarh Muslim
University. I, therefore, appointed a Committee
in which apart from those three persons who
moved thet resolution, I appointed two former
Chief Justices and three Vice-Chancellors. As
decided by the Court, the Committee is lookin
into the question of reservation of Muslims, ﬁhen
that Report comes, the matter will be placed
again before the Academic Counrcil and I think
they will be able to take a decision."
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2.7 When asked whether there were other
minority institutiems also which were reluctant
to implement the UGC guidelines regarding reservationg
for SCs/STs in services, the witness replied that
so far as nine Central Universities were concerned
there was no mention of any wniversity being a

minority institutiodn the rules and regulations.
The witness added :-

"Wherever tax payers! money is paid to

any institution, no discrimination could be
made except the reservation for Scheduled
Castes and Scheduled Tribes. The only
reservation according to our Constitution
which is justified and asserted by the

Supreme Court judgement also, is in regard

to Scheduled Castes and Scheduled Tribes.
Therefore, from the side of the Ministry, I do
not think that any . "institution receiving
grants from the excheaquer can ever make

a proposition that there will be reservation
in favour of certain community other than

the Scheduled Castes and Tribes. Even with
regard to the aMU, it is clearly laid down

in Section 8, which says 3-

"The university shall be open to all persons
including the teachers and/t@ught of eitaey
sex and of whateve race, religion, creed
or class, provided that mothing in this
section shali Us dcemed to prevent religious
instructions being given in the manner
prescribed to those who consented to

receive it."



2.8 When asked about the special status of the
Aligz~h Muslim Universit vis;a—vis the provisions
of the.constitution s the judgement of the
Supreme Court, the Vice-Chancellor, Aligarh Muslim
University, submitted :-

was Shri Joshi has pointed out, there is no
discrimination. I will read out the special
provision. Section 5(2) of the Act states

the ovjective of the University as follows:i-

(a)- To promote oriental and Islamic
¢tudies and to give instruction in
Muslim theology and religion and tc
impart moral and physica. traininc.

(b) To promcte the study of religimis,
civilis:tion, and culture <f India.

‘¢) To promcte especiall- the educational,
cultura. advancemert of the Mruslims
of Indis.

These are ip¢ three responsibilities placed
on the Univeisitye" -
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2.9 The Committee note that out of nine Central
Universities barring Aligarh Muslim University all the
Universitics have adopted UQ guidelines regarding
reservations for SCs/STs in services. However, as pointed
out by the Registrer of Banaras Hindu University, there
have been certain delays in the implementation of these
guidelines. The Committee recommend that once the
guidelines have been adopted for implementation, the
universities should do their best to implement those
expeditiously and in to-tg so that the desired benefit

accrues to SC/ST persons.

2,10 The Comnmittee have‘bgen informed that the guidelines
providing for reservations for SCs/STs were placed before
the Acacdemic Council of Aligarh Muslim University who
deferred their decision in the matter because of the
ﬁnpending report of a Special Committee constituted

‘to decide the question of providing of reservations for
Muslims in the University, In this connection, the
Committee would like to draw the attention of the Aligarh
Muslim University Authorities that according to the

secular scheme of the Constitution there cannot be any
reservations in the Central Universities on the communal
lines. This view has also been upheld by the Supreme Court,
They recommend that while presenting their view-—point to
the Sub-Committee, the University ﬁuthoritzesé s%ﬁﬁﬁ;_all

these. factors to the notice of the Committee. Me=nwhile,
the Committee recommend that the University Authorities

may again approach the /cademic Council for adoption of the
UG guidelines regarding reservations for SG/STs/in the
University Services. The Committece will like to be apprised
of the decision of the Academic Council of the University.
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B. DMPLEMENTATION OF U.G.C. GUIDELINES BY
"_‘ct:__‘ﬁ%g'mz, UNIVER ST "TLLIES

2,11

2.12

It has been stated that

"Central Universiti-s are statutory bodies

set up under the hcts of Parliamente.

Powers to tz2.e decisiocns on various matters
concerning a university vests with the
authorities of the univaersities as embodied
in the respective acts of Parliament.

These acts do not contain any specific
provisions which confer any powers on the
Central Govermment or the University

Grant Commlssion either to make any ryles in
respect of Central Universities or issue any
direction to Central Universitles., However,
undcr the Pondicherry University sct, 1985, the
visitor has been given powers to make new

or additional statutes or amend or repeal

the statutes during the period of three months
immediately after the commencement of the

hct. The Indira Gandhl National Open University
act, 1985 provides that the visibor may direct
the University to make provisions in the
statutes in respect of any matters specified
by him and if the Bo2rd of Management 1is
unable to implement such a direction within
60 days of its receipt, the visitor may after
considering the reasons, if any, communicated
by the Board of MAanagement for 1ts inabilities
to comply with such direction, make or amend
the statutes sultably.

University Grants : omwnlssion guidelines in
respect of reservation for Scheduled Castes/
Scheduled Tribes are required to be accepted
and adopted by the appropriate authorities
of the universities for implementation."

During the evidence, when the Committee asked as

to why provisions parellel to the Pondicherry
University &ct, 1985 and Indire Gandhi National Open

University sct had so far not been incorporated

'in the other Acts so that the directives issued by

the yisitor become automatically applicable to the

Universities, the Special Secretary,
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Ministry of Human Resource Development replied

as under &~

"In the first place, Pondicherry Universit

and Indire Gandhi University were established
very recently. While making these acts, we have
learnt from experi ace and therefore, we
incorporated this special power for the ¥isitor
so that, tne Visitor can himself initiate

the staéute. Now, whenever there is an
opportunity to amend other &cts s We propose

to do something of that kind. it the same time,
I would also like to state that one of the
important considerations with us, was the
acceptahce of the Central Universities of the
policy regarding reservation in favom: or SG/ST.
Excepting &MU, 21l the universities have
accepted the reservation policy. That
imperative which was there in our mind to
introduce some kind of amendment in the .icts

of the universities was over. In any case, that
kind of power in the hands of the ¥isitor
.we think, is quite desirable, 1f not for tnis
purpose, but for some other purposes also.
Therefore, at the opportune moment, we will
amend the Lcts sultably. wc are not going

to amend the Universities Acts only for this
purpose. DBut whenever there i1s an opportunity
to amend the 4ict, we shall try to incorporate

this provision.”

2,13 Drawing attention to their reconnnendation‘h
contained in para No.7.9 of the Thirty-ninth Report
(1982-83) that the Unive sity Grants Commission -ict
may be amended go that the guidelines issued by the UGC
become autmatically applicable to the Universities
and the Action Taken note dated 2ist September, 1983
of the Ministry that certain proposals to amend UGC
Act to include inter-alia the provision in the «ct to
vest the Commission with the statutory powers to enforce

compliance by Universities with their guidelines in the
matter of reservations had been received 2nd were

undger exeminaticn by the Ministry and that every effort
vould be made to expedite the same, the Comnmittee
enquired of t'he witness whether the University Grants
Commission :ict had been amended to this effect.

The witness replied @
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“In 1982, when the then Ecucation Secretary gave
evidence before this Committee a commitment was
made that UGC Act will be amended, I can tell
you that at that time this proposal was very
much on cards., I would also like to assure that
this proposition -has not been dropped.

At the same time, the following things happened,
I am only trying to explain wh¥ it has not yet
taken place. I am not trying to justif¥ or to
defend a particular delay. But I would like to
explain to you what has happened thereafter,

At a given time in 1982-33, when this commitment
was made, the Ministry of Education had a plan
to make a comprehensive amendment of the UGC
Act, It was felt that UGC should have wider
powers and scope of its activities. Further,

it was felt that teachers education programmes
and National Council of Teachers Education should
come under the purview of the UG. It was
proposed .in the form of our draft rules that
UL should be made 2 kind of an cover=-all
umbrella with certain Sub-Commissionsfvith the
greater scope of activities. This entire
proposal was under consideration.

In the mean~time, there was the question of
change in the policy on education. In 1985, a
national debate was organised on & draft note

which was prepared by the Government of India
and it was circuleted all over the country.
Because of this national debate, this entire

- proposal remained unimplemented. In 1986, the .
national policy wes fc aulated. In that policy,
a very important proposal has heen made that an
apex body for higher education should be
constituted.

It was no more than a proposal that the UGC
should be made an overall umbrella. This proposal
has been made with @ view to have an apex body,

a separate body and such a body should include
the medical education, engineering education,
legal education and all other aspects of
education which are not at present covered

under the existing umbrella of the Ministry of
Education. All these should also come under

the purview of that apex body. Now, we are in a
position to examine our earlier propositicn and
the egrlier draft in relation to the new proposal.
Thercfore, we require to review our egrlier
draft. It is because of this reason that there
has been a delay in proposing an amendment to the
University Grants Commission Act,"
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o.14 Pointing out to the witness that by delinking

the proposal for the creation of Apex bocdy for the
entire field of education from the implementation of the
reservations for SCs/5Ts in the services of the
Universities and'keeping in view the constitutional
provisions for the welfare of SCs/STs, the Committee
enquired of the witness whether an amendment confined

to making the UGC directions in regard to reservations
for SCs/STs automatically applicable to all the Central

Universities could be made in the University Grants

Commission Act. The witness submitted
__“______....-F’

: ' - 8 Dbeen
Q;E;;Eh Whatever /ha Msaid 1:, to my mind, both |
!:!Eﬁfin justified and corr3ct and I agree wltgzevery

word., I have already said that cur Edication
- Secretary had made a commitment in 1982 and there

is no questiwn of going back on that commitment.

That commitment remains yet."

2.19 When asked whether a time-frame could be given

‘t: amend the University Grants Commission Act as suqgested
by the Committee, the witnes - replied that "we shall do

it as soon as possible®. Pointing out that the

reply was vague, the Committee asked the witness to
indicate the exact timeé-frame for the amendment of the
Act. The w%tness replied:

"I am fully couscious of this coamitment....

The obligatory Da‘t of the guestion has been
brought into full force,"
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As regards the giving of the powers to the

Visitor to frame st-tutes for all the Central

Universitics as had been done in the case of Pondicherry

Univercity and the Indira Gandhi Opén Natisnal University,

the Vice-Chancellor of JNU observed as follows :

2.17

"Governmént'!s view favouring amendment of the
University Act has been already stated, With

all humility, I would like to submit th2 view of
the yniversity or the academic view, I think, it
will not be wise to give this power to the Visitor
because if the university is to functizcn as a
university, then a certain degree of autonomy

it must enjoy. I can assure you that all these
things which are sought to be achieved are

close to our heart. There is no conflict there.
A University should be permitted to function as
an autonomous body; otherwise you may 35 well
write off the universities, = The university

will not be ablc to make any contribution to the
knowledge and to the advancement of the country
if they are treatecd like this. I think a certain
kind of instability will be injected into the
university system where the academics would not
know what their functions actually areg Actually
once that hapnens, I think the university will
lose much of the use,"

When the Comnittee pointed out that making

nrovisions for the reservations Ior SCs/STs would not

jeopardise the academic independence of the Universities,

the witness submitted :- .

"In trying to imolement a very simple provision,
taking recourse to a draconian measure is not a
wise thing to do. It would be better if the
existing policy is impleménted and the new
draconian mecasurc is given a second thought."
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2.18 The Committee reiterated their earlier

opinion that their intention was that the UGC ACt
may be amended only to th. extent of making the
applicability of the UGC guidelines regarding thé
reservations f or SCs/S.Ts mandatory on the Universities

and in no wey to affect the autonomy of the Universities.

The Registrar, JNU responded as follows :

"I am grateful that you have made this point.
Universities are meant to perform two functions
one is the dissemination of knowledge and the
other is the generation of knowledge. This
can be done only in an atmosphere of freedom
and self-governance. Once this is eroded, I
don't think the universities will be able to
discharge their basic functions. Therefore,

I am very happy that you agreed with the
suggestion that no such provision is
contemplated,"

2.19  The Special Secretary, Ministry of Human

Resource Development summed up the position as under:

"In the light of the present understanding

T would like to mak” an appeal to all the
Vice=Chancellors thct instead of having
conStitutionsl emendment the Vice~Chawgellors
cen through ordinances implement all the rules
relating to SC/ST as they are being implemented
in the Government of India."
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2.20 The Committee note that in spite of the assuranee -
given by the then Ministry of Education in September,1983,
the University Grants Commission Act has not been amended

so far to make the guidelines.of the UGC in regard to the
implementation of the reservation orders in the Central
Universities épplicable aufanatically. The reason for the
delay has been .stated to be that at the time of giving the
assurance the Ministry had a plan to give wider powers to
UGC and to expand the scope of its activities, the intengion
being to make UGC a kind of an overall udbrella with certain
sub-commission with greater scope of activities. However,
subsequently this question was linked with the formulation
of the new education policy under which the decision has
been taken to constitute another Apex Body for higher
education. During the evidence, the Special Secretary,
Ministry of Human Resource Development, assured the Committee
that the decision to implement the earlier recommendatipn

of the Committee has not been dropped. The Committeec
appreciate the apprehensicn of the Universities .Authorities
that the autonamy enjoyed by them in the field of academics
should not be diluted by any means. Keeping all the factors
in view, the Committee recommend that the University

Grants Commissicn Act may be amgnded in @ limited way to
make only»gbeégﬁﬁﬁkﬁii%g'%egarding implementation of the
reservation policy applicable automatically in all the
Central Universities at the earliest which will be in harmony
with the gonstitutional provisions regarding the welfare

of Scheduled Castes/Scheduled Tribes. In the alternative
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the Central Universities should amend their statutes
immediately agreeing to the implementation of the UGC
guidelines in this regard toferd off their
apprehensions about the possibility of the dilution
of the autonany enjoy¢d by them in the field of

geneération and dissemination of knowledge.



CHAPTER ~III

SC/ST CELLS WD LI.\ISON OFFICERS

A. LLAISON GELL IN THE MINISTRY

3.1 It has been stated that :

"; Cell was set up in the Bureau of University
and Higher Education, Department of Education,
in January 1977 to malntaln liaison with the
University Grants Commissicn and to oversee
the implemeéntation of the Central Government's
policy of reservation for Scheduled Caste/
Scheduled Tribe candidates in the matter of
admissions and appointments 1n Universities
and Colleges.,"

362 During evidence when the Comittee asked

about the staffing pattern of the reservation Cell
set up in the Department of Education, the Special

Secretary, Ministry of Human Resource Development

informed the Committee as follows :=-

"The staffing pattern is that we have 3
Section Officer and a Steno attached to him.
This Cellis looked after at the higher level
by Under Secretary, Deputy Secretary and Joint
Secretary. But the actual work of monitoring
is assigned tp 3 section officer who is aided

by a stenographer,"

3+3  Wnen asked whether the officer regularly visited
the UGC and the Headquarters of all the Centrel
Universities to ensure the implementation of the
reservation orders, the witness stated :

" 1 cannot say that he regularly visits,
But he does get the information. If there

is any problem, it pomes to the notice of
the higher authorities. .s I said previously,
someétimes at my own level, I take meetings

of the concerned officers of the JGC or of the

Vice=Chancellors. "
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34 In reply to the guestion as to whether the

officer submitted any report to the Ministry, the

witness stated :=-

"He reports to thé Under Secretary and the
Deput¥ Secretary within the Ministry acs to what
actually 1s the pesition.”

3.5 sabout the nature or the usual lacunae detected
by the officer from the Ministry in the implementatim

of the reservation orders in the U and in the
Central Universities during the last two years, the

witness submitted :-

“Ome of the important problems which had come
up is the fact thst in the Delhi University,
the problem was about filling posts. This was
brought to my notice also during the last two
years, Thereafter I had a meeting with the
Vice-Chancellor or Pro-Vice-Chancellor, who is
also present here, Ultimately the Delhi
University agreed in principle to have the
SC/ST roservation in regard to the posts of
Lecturers. This is one of the examples I
would like to cite,"

3.8 On being asked by the Committee as to what action

the Ministry wae taking on the inspection reports
submitted hy the officer, the representative of the
Ministry stated as follows :

"sually, when we come to know that some problem
is there, we discuss the problems with the
concerned officers, I call some of them to my
office. I go myself alsc to university concerned
and speak to the people concerned. I try to see
that the policv, which has been prescribed, is
accepted.,"

3.7 Asked whether any work other than monitoring the
implementation of reservation orders had bheen entrusted
to the. Cell, the witness replied that "Yes, some other

work is also done Dy the Cell."
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3.8 The Committee note that the Cell set up in the
sureau f University and Higher Edgcation in the Depértmﬁnt
of Edacation in January 1977 to maintain the liaison

vwith the University Grants Commission and to oversee the
implementetion of Central Govermment's policy of
reservation for SCs/STs in the matter of admissions and
appointments in the Univars;ties and Colleges is at present
manned bya  Gection Officer and Steno attached to him,.
Keeping in view the enormity of the work entrusted to the
Cell, the Committee recommend that the staff strength

of the Cell should be suitably augmented to enable it to
discharge its functions efficiently and promptly.

3.9 The Committee have been informed that the officemine
charge of the Cell does not visit the Headquarters of the
Universities regularly to oversee the implementation of the
reservation policy. The Committee recommend that to have an
cffective fecdback on the implementation of the resexrvation
policy, the Officer-in-charge lof the Cell should make it an
nnual feature to visit the headquarters of the Central
riiversities so that if there are any lavunae in the
implementation of the policy, these are rectified at the
very initial stage.

3,10 The Committee note that the Cell has ®en entrusted
with work other than to monitor the i:ﬁplementation of the
rescrvations for SCs/STs in services and admissiong{dn the
Comittece's view the additional work done by the staff of
the Cell is at the cost of the monitoring of Amplementation
of the reservation policy. They racommend that the Cell
should not he entruysted with any work other than the

implementation of the reservation policy.
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written nate that

312

O _OFFICER IN_THE MINISTRY

The Committee have peen informed through a

"o Liaison Officer has been appointed in the
Ministry for ensuring campliance of reservatim
policy in University Grants Commission/
Central Universities,"

During the evidence, when asked why no Liaison

Officer had been appointed in the Ministry of Human

) Resource Development (Deptt., of Education) in spite

of Govermment instructions issued initially in April,

1968 and subsequently repeated in April, 1269, May,1976

and October, 1979, the representative of the Ministry

clarified the position as under :=- to

/[Mini stry of

313

"T would like first of all/klarify and
correct the proposition that we had given in
our written answer, Ve have a lisison officer
appointed right from the time the instructions
had been received. The function of this
liaison officer was not to look after the UGC
and the universities because they are
autonomous bodies, The important point is that
we ugve 2 lieison officer as prescribed by the
tiinistry of Home Affairs all these years. His
functions are exsctly the functions which have
peen assigned by thelidome Affairs viz., to
logk &fter the interests of the SC and ST in
regard to the subordinate cffices of the
Ministry and other bodies which come directly
under the control of the Ministry. I would
like to say and reiterate that we have
appointed liaison officer. right from the time
such instructions were received and the
liaison officer. 1s actually performing the
task which has been assigned to pim. "

When asked whether the Liaison Officer was from

SCs/STs or not, the witness sta-ted that he did not

belong to any SC/ST community and was in the rank of.
Deputy Secretcry.
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The witness furthéeér submitted :-

"\ far as the U 4s concerned, there is a
*ieison officer in the U itself. It is not our
Ministrv's man siiting there. UQX has

ansointed a liaison officer. Similarly our
universities have also got their liaisun officers.
All the Central Universities have got liaison

ofticers.,"

ing
3,14 Poinpﬁoda to the witness that the Committee had

comé across someé Liaison Oi ficers in certain organiSations
who did not know anything about the maintenance of

rosters and the reservation policy, the Committee

encuired whether any training was given to the Liaison

Officers in the UG and the Central Universities to

fully . .
make them/conversant with the duties assigned to them.

The Registrar, Delhi University suggested:

"Perhaps the Ministry and the UQC could hold

a3 training programme for the Liaisun Officers
once a year so that they are kent abreast with
the latest orders of the Govermnment,"

3,15 The Registr.r of the JNU observed that the

training cou’-

giveri by ISTM of the Ministry of Home Affairs to

rank of
Of ficers of the/Deputy Secretaries in which some of the

' be arranged on the lires of the training

Registrars of Universities had also.participated.
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3;i6 The Committee have been informed that a
Liaison Officer has been ap~ointed right from the
time +he Governmen® instructions were received

ty the Ministry of Human Resource Development.,
Hsgggcr, the funclions of this Liaison Officer

. - not to look after the UGC and the Universities
becauge they were considered to be autonomous bodies.
The Committec consider it tobe a. lapse on the part
of the Ministry which is the no@éﬁ'Ministry to
ensure the implementation of reservation orders

of the Governmeni in the UGC and the Central
Universities irrespective of their autonomous
status. If the Committee were to accept the stance
of the Ministry then there should not have

been any need of the special cell in the Bureau

of University and iHigher Education of the Department
of Education to maintain liaison with the U
end to oversee the implementation of the

Central Covermment's policy of reservations for SCs/
STs in Central Universities and colleges. The
Committee recommend thet the Liaison Officer in the
Ministry should be assigned the duties of overseeing
the implementation of reservation orders also by

the UGC and the Central Universities,
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3.17 The Committee have been informed that Liaison
Officers hsve beén appointed in the UGC and the Central
Uriversitiss to look after the work relatiné to the
implementation of the reservation policy of the
Sovernment, However, no training is imparted to the
Liaison Officers to make‘them conversant with the
duties assigned to them, The Committee recommend that
.regular training programmes for the Liaison Officers
_in the UGC and the Universities should be initiated
:by the Ministry so tﬁat they know clearly what
- their duties are and how the orders regarding

reservations for $Cs/STs are to be implemented.
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SC/ST CELL IN UGG
It has been stated :

"the ailversity Grants Commission set up a
sonecial Cell (SCT Cell) in January, 1979

with a view to watch the effective imnlementa-
tion of vari~us orders for employment and
programmes €tc., relating to access of higher
education to studenis belonging to Scheduled
Caste and Scheduled Tribe comaunities."

One of the functions of the Cell is stated

to be as follows :-

3.20

"To collect reports and information regarding
Government of India orders on various aspects
of education, treining and employment of
Scheduled Ccstle and Scheduled Tribe candidates,
for evolving new policy or modifying existing
policy by the Commission."

Dur ing evidence when ilhe Committee asked whether

the Commission was com>etent to modify the reservation

policy of the Government, the reoresentative of the

Ministry of Human Resource Developmé%t claritied the

positi~n as under :=

" I must say that the statement which was
given in our wri“ten reply is not absolutely
accura*e beczuse it is very clear that the
Connissaiun has no competence to modify the
reservation nolicy of the Government. What
actually should have been written is 'new
programmes or modifying the existing programmes
of the Commission. The policy cannot be
ncdified by the Commission at all +.....JInstead
of policy!, we should have used the word

'programme’ .
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The Secretary University Grants Commission

exoplained tne position further as follows :=-

—(f 1Ko

' [Imj.versiti(js

"The recervation policies have in be fully
i lenented as have been enunciszted by

Govt, of India, There is no relaxatim
in thet. Eesides this, the Commissi:n has
time and again, instituted a number of
additional programmes for the welfare of
SC/ST students to implement the reservation
nolicies and also to have some innovative
schemes. UGC has also instituted &5 cells in
5% universities. We provide a substantial
sunnortto the universities in conducting
these activities by providing adequate
manpower, These Cells are supported on 103
basis and all through upto 1%50. These cells
are recuired to do not only collection of
dsta on the implementation of reservation
policies but also act as liaison office for
the university as well as for the colleges
affiliated ito the university. The Central
Cell at the UCC is reqguired to collect
massive data about the implementation of
the reservation policies and few other
components of Schedule forms 4C and 4U. .These
Schedules 4C cind 4U are supposed to be given
to us. But the responses on these Schedules is
not 100% The data that we analysed in 1984-85
and in 1985-86 is to the extent of onl:
30 to 40 per cent response so far received
froa the universities, The Commission, therefore,
took note of this kind of not responding
to the dsta base which we use, besides
studving the implementation of reservation
policy, also for furth.r studying to examine
the imolementation of °  component
which relates to aspointmeént, reservation of
seats in the hostels, awardiny of scholarshins.
We have added one clause at the end of the
sanction letter which reads as follows 8.
universit¥/college shall take 21l possible
meacures to ensure effective implementation
of policies of Government of India relating
to 5C/ST students and teachers in regard
tn the UGC nrogrammes. In the case of non-
tesching staff, the policies of the Central
Government in respect of Central Universities,
and of the State Government in resnect of
State/shall be implemented.ﬂagso this bégomes
a clause added to the sanctidn letter, It is,
therefore, presumed that when a university
receives funds from the UG, they necessarily
would fulfil obligetions as per our Sanciign
letter.,®
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3.22 The Committee note that in addition to the
impleme¢ntation of the r-eservation policy of the
Government of India, the UGC has instituted a number of
additional programmes for the welfare of $Cs/STs., To
monitor their impleméntation along with the implementa-
tion of the reservation orders the UGC has instituted
65 cells in 65 universities, The UGC is providing
substantial aid to the universities in conducting these
activities by providing adequate manpower. The-se
cells are supported on 100 per cent basis and all through
upto 1990. These cells are required not only to
collect data on the implementation of reservation policy
but also act as Liaison Officergfor the Universitles
as well as for the colleges affiliated to the
Universities. The Central Cell of the UGC is required to
collect massive data about the implementation of
reservation policy and other innovative 5chemes.
introduced by the UGC, However; the response

hag not been 100 per cent on the
part of the yniversities so much so that the data
analysed in 198485 and 1685-86 is to the extent
of only 30 to 40 per cent of the entire data
required, The Committee recommend that the UGC should
take up the matter suitably with the concerned
universities to Ilmpress upon them the need of providing
100 per cent data to the UGC Cell to enable it to monitor

the implementation of the reservation policy and other
schemes introduced by the UGC in & constructive manner
so that these yield the desired resulf and the lacunae
found in their implementation are rectified at the right
time.,



D.

3e23

CR

n%-

1S IN UNTVERSITI B

oy - - - l——

The Committees have been informed throuch a

written note -

32k

"Cells have been set up in all the
Central Universities exceptina Indira
Gandhi National Open University which

was established only during 1985, The
wroad functions of ese Cells are
monitoring the implementation of
reservation orders, maintenance and supply
of statistical information and

maintenance of rosters,"

During the evidence, at the outset, the

renresentative of the Ministry of Human Resource

Development informed the Committee as follows :-

[orc=

3429

" First of all, I must say that the
Indira Gandhi MNational Open University also
has set up a Cell. This is our latest
information. You may like to confirm

it from the/vVice-Chancellor of the
University who is here,"

When asked whether the monitoring done by

the University Cell was nlaced before any higher

avtiority thet might suggest corrective measures

in case the implementation of the reservation

orders was faulty and not in the true spirit, the

Secretary, UGC replied as follows

"eousool would like to make one submission
that we have obtained data base from the
university sector. We have a list of

146 institutions of higher education, which
include Agriculture Universities a lso.

This data sheet reflects that the
nrovisions as per the reservation policies
are reflected in almost all cases. There
are, however, some variations and to make
them uniform the UGC will have to take
assistance of the Government of India, and
through them from the State Governments, and
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impress upon them not to have variations

and for study . . @ to why such variations
exist. By and large, the sisatement .
shows that the recervation policy regarding

" the percentages for admissions, is already
indicated."

3.26 n~sked whethar the University Cells were
attending to any work other than monitoring of
reservation orders, the wiiness replied :

e have 65 such Cells created with 100%
supnort from the UGC and these have been
created to work as implementation machinery
and for the nlanning, evaluation and
monitoring and this calls upon them to

see that the policy which has been

spelt out, is fully implemented, These

Cells also help universities in

implementing special programmes for SC/ST.
Suppose, there is a college which has
enrolment of only 100 students and there

are 35% of students belonging to SC/ST

and when they come to us (URC) for financial
assistonce, we do give them assistance,
though as per UGC norm a genersl college
should have 250 to 5Q0 students enrolled.
This means thatwe encourage such colleges

with low enrolment to develop facilities

for SC/ST. Similarly, in the case of hostels
vihich general colleges undertake to build,
financial assistance is5 given to the :
extent of 50% only by the UGC and the

other 50% is supported by the management or
the State Government. But colleges, in
the case of SC/ST enrolment mentioned above,
we provide support of 75% There are also special
feature p.ogrammes for SC/ST students. The
UCC helps the SC/ST at the Universities by
making available award of fellowship in the
Universities fixed nunber at a given time, For
award of fellowship fir M.Phil, or Ph.D the
UGC conducted examinations in 1984, 1985 and
1986 in 70 to 80 places in the country. The
enrolment varied as low as 3475 +o as large as
18500. The examinations were conducted by

the UGC, spread over throughout the country.
dere out of the total enro%nEnt of the
- tudents who apneared success percentage

for SC/ST grou» recorded was very low,
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We nad reservations available to them in the
total fellowship. But we found that it is not
possible In' them to reach this allotted target
because the figurgs show very low percentage of
SC/ST qualified these examinations. The
Ceil. advised that we must continue a separate
programne for providing fellowships for M.Phil
and Ph,D programwe to them. Therefore, there
was a backlog and since we did not £il1 up
positiong/in 1984-35 and 1985-86,wc. took a
decision in 1986-87 and we provided 150
fellowships at one time and because of the
large number of applications available to us
from those desirous candidates centrslly, we
ware able to award 170 fellowships as against
allotment of 150 fellowshins. There is another
scheme like teachers fellowships which are
available to the teachers who are working in
the Collegces already. Separate allotments
have been made f or the teachers of SC/ST
and in 1983-84, we had given fellowships to
33 candidates, in 1984-85, 51 were given and
in 1986-87, L7 were niven the fellowships."
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( the Committee v
/university Grantgs3.27  The Soeretiryy L informed &hat, in the data

“Commission has [ collected by them for moritoring the implementation of
j the reservation orders although the provisions as per
reservation policies are reflected in almost all cases
yet there are some variatiéns and to make them
| uniform Uéﬂ intend to take the assistance of the
Union Government and .through them of the State
Governméents and to impress upon them not to have
variations and for study as to why such variations
exist. The Committee rccommend that the matter may
be taken up with the Union Government and through them
with the State Covernments to eliminate the variations
in the reservations for SCs/STs in the universities and
colleges immedistely, The Committee will like to be
apprised of the steps taken by the Ministry of Human

Resource Developmeént in this regard.

3.28 The Committee note that on the advice of its

Cells located in the universities and colleges affiliated
thereto, the UGC continued a separate programne of providing
fellowships for M.Phil and Ph.D programmes to SC/ST
candidates. During the years 1984, 1985 and 1986 in

the tests conducted by the UGC for the award of fellow=-
ships for M.Phil and Ph.,D programmes the percentage of
SC/ST candidates was too low with the result that

a
there was/macklog in filling the seats reserved for
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SCs/STs.

Subsequently, in the year 1986-87 the UGC
reserved 1350 fellowships for SCs/STs and agzinst these
170 fellowships were awarded to SC/ST candidates. This
in the opinion of the Committee is a positive step,
The Committece recomaend that the process started in
1386-87 of rescrving a specified number of seats for
SCs/STs in the award of fellowships should be made a
regular feature. HoWever, the number of fellowships
reserved for SCs/STs, in the opinion of the Committee,
requires to be reviewed for éa%pward revision. The
Committee will await the outcome of the review and
the seats reserved for SCs/STs in the award of

fellowships during the year 198788,
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CHBPTER IV -~ HEQEU;ZMENT.&NQ PROMOT IONS

A EECRUITMEN RUIES

4.1 The Committee have been informed through !
written informution furnished by the Ministry of
Humen Resource evelopment (Deptt. of Education)

as follows 2-

"recruitment to the various posts in the
University Grants Commission/Central Universities
is made in accordance with the provisiong
contained in the relevant recruitment rules/
ordinances. Appointment to posts by direct
recruitment 1s made either by advertisement

in the leading dailies on all India basis /or
from amongst the candidates sponsored by the g
local Employment Exchange &s the case may o' n

."—

4.2 As regards the advertisement of vacancies, the

Committee have been informed ¢

"The posts to be filled by direct recruitment
from among Scheduled Castes/Scheduled Tribes
are generally advertised by the University
Grants Commission/Central Universities, thméugh
the newspapers or Employment Exchange as the
case may be. Relaxetion in age, qualifications,
etc. for Scheduled Caste/Scheduled Tribe
candidates are also indicested. However,
vacancics meserved for Scheduled Castes/
Scheduled Tribes are not sent to All India
Radio for announcement except in the case of
Banaras Hindu University and Pondicherry
University."

4.3 During evidence when the Committee asked -
the reason ag to why all universities did not .
send the vacancies reserved for Ls/STs to All India

Radio for announcement, the Special Secretary,

Ministry of Humen Resource Development clarified the

position as follows i~

"bs I pointed out myself, there are some
special methods by which advertisements can be
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released and «11 India Radio can also be used.
I request the V.Cs. to utilise this."

Lol When asked whether the vacancies could be
announced on to Joordarshan also, the witness
statecd as under i~

"2e expense also has to be taken into
account. Since it involves heavy charges,
only commercials can afford thise."

L, 5 When the Commlittee suggested that coples of
advertisements issued by UGC/Central Universitics
should also be wniformly sent to the SC/ST Associations,
all the local MPs/MIAs and also to the Parliamentary
Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, the witness submitted :-

"That can be done certainly.”

:s6  When asked whether all the Central Universities
did not have a uniformity in the recruitment rules/
oriinances, the witness clarified the position

as follows é-

"The answer Lc this question is that all of
..em 4o not have it at present. But UGC has
amnoinos.’ © Comulttee to rationalise the system
and to arrive at @ uniform pattern of
recruitment rules.,"
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T

%.7 The Committee have been informed that

the vacancies reserved for Scheduled Castes/Scheduled ’
Tribes are no* sent to 211 India Radio for announcement
excepuv in the case of Banaras Hindu University and
Pondicherry University. The Committee recommend
that the practicc of bro2dcasting the vacancles *
on AIR should be uniformaly resorted to by all Centyel
Universitics as assured by the Special Secretary, i
Ministry of Human Resource Development during the |

evidence.
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The Committee note that none of the Central

Universities mekes any announcement through the

[ ————
et e

P R
Doordarshan re;arding the recruitmemts to be madez

The 1 ason for this is stited to be the exhorbitant
cusuve involved. The Committee recommend that UGC/
Central Universities take up the matter suitably
with the Doordarshan authorities to explore the
possibility of tclecasting their recruitment
requirements through i‘ocal progrémme s by Doordarshan
more so because Doordarshan is likely to introduce
'Rozgar Samachar!' in their local teleoctsis
4,9 The Committee note thet at present copies of
the advertisements issued by the UGC/Central
Universities are not sent to SC/ST Associations,
all the local MPs, MLAs and also to the Parliamentary
Committee on the Welfare of SCs/sTs. The Committee
recommend that coples of the advertisements should
invariably be sent to SC/ST Associatidls, local
MP=/MIns o ‘izmentary Committee as assured by the

representative of the Ministry during evidence.



- 45 =

4.10 The Comiittee note that at present
&1 the Central Univercsities do not have a
dus.ormity in the recruitment rules/promotions
but the UGC has appointed a Committee to
rationalise the system &8nd to arrive at &
uniform patterm of recruitment rules/promotions.
The Committee recommend that the UGC should
evolve as early a&s possible a uniform pattern
of reservations in recruitments and promotims
for all the Central Universities keeping in view
the recommendations of the Committee appointed

and the Government orders thereom

by UGC/and necessary guidelines be 1ssued to
all the Central Universities to strictly follow

those .
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B. INGLUSION OF RESERVED VaCalCIES IN

ke11

Le12

PRESS ADVERTISIMENTS

It has been stated :

"The University Grants Commission and a few
Central Universities i.e. Delhi University

and Jawaharlal Nehru University specify in the
advertisements or in the requisitiong.. sent
to the Employment Exchanges the exact number of
posts rcserved fof Scheduled Castes/Scheduled
Tribes. In the case of Banards, Hindu University,
Hyderabad University, Visvae Bharati University
and Indira Gondhi Ihtional Open University, a
clauge 1s inserced in the advertisements
indicating that reservation for Scheduled
Castes/Scheduled Tribes exists as per rules.
The exact number of posts reserved for Scheduled
Castes and Scheduled Tribes is not specified

in the advertisement by North Eastern Hill
University, as majorisy of the posts are
invariably filled by candidates belonging to
Scheduled Castes and Scheduled Tribes. The
nunber of posts reserved for Scheduled Castes
and Scheduled Tribes is not specified in the
advertisements by the Pondicherry University,
Visva-Bharati and aligarh Muslim University.®

During the evidence, asked to state the reasm

ag to why all wniversities did not indicite the number

of re sewéd posts in the newspaper advertisements and

in requisitions to employment exchanges to attract

requi site number of suitable S/ST oindidates, the

Special Secretary, Ministry of Human Resource

Development, stated -

"Every wniversity should put down the number
of posts which are reserved for the Scheduled
Castes and Scheduled Tribes. I will make an

appeal to all the Vice-Clancellors to comply

with this request.”
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%413 The Committee suggested to the witness
that the Miuistry of Humen Resource Development/
UGC should bring out a comprehensive brochure o
the lines of the one issued by the Bureau of
Public Interprises based on the Govermment
directives regarding implementation of the

¥
| VR \ t

reservation policy and the concessions /relaxations “: V
available to SCs/STs in recruitments/pramotions
etc. so that the authorities of the Central
Universities knew as what the exact Government
orders on reservation policy were and what was
expected of the universities in its implementatién.
The witness replied :i-

"We will do that. This is a good
suggestion."”
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by 1l The Committee note that the Central
Universities do not indicate the number of

posts reserved for &YST in the
newspaper advertisecments and in the requisitionsg
to employment exchanges to attract sufficient
number of suitable SC/SI candidates. The
Committee recommend that all Contral Universities
should indicate the exact or g?pproximgﬁ%umber of
posts reserved for SCs/STs in Press advergisements/
requlsitions to employment exchanges so that more
and more suitable SC/ST candidates feel interested

to apply for the post reserved for them.
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4.15 The Committee note that at present there is

no comprehensive compilation of the Government orders
on the contents and implcmentetion of the reservation
policy, the concessions/relaxations available to the
SCs/8I's in recruitments/-promotions etc 1n..cggj£;grs.;!i:23
Coumittee recommend that such 2 pupijention

on the lines of thc cne brought sut by the Bureau

of Public Enterprises shculi be hrought out hy the
Ministry of Human Resource Devel-pment/UGC for the
guidarice of Central Universities so that the
concemed authorities lkmcwsr whot _gteps ¥They have to

talo at varicus stopges to @ouply with the erﬁlt orders.

as agsured by the representative of the Ministry
during evidence.



C . COMMUNICATION OF REuSONS FOR REJLCTION OF
L/ST CouDIDLTES TO EMPLOYINL EXCHalCh 3

4,16 ;Lccor;iin;t To the infbr;iaz..':ioa‘l furnished by
the University Grants ¢ mission/Centr2l Universities
th: reasons for rejection of the Scheduled Caste
and 8cheduled Tribe candidates are not communilcated
to the Cmployment Exchonges since the Sclection
Committees do not indicete such rewsons. Mcreover,
the appointing authorities are required to Turnish/
only the names of the selected candidates to the
Enployment Exchanges.

1,17 During the evidence, Wwhen thc Comaittes pointed
cut that the 'chernment. guidelines about indicating '
the precise reasons of rejection of SC/ST canjidates
to the employment exchanges so 2c to facilitate “ac
latter to sponsor right type of candidztes belc.n,a_:;ing

to these communities werc mandatory and engulrea

of rcasons for not 'i‘olluf.-;ing‘them by the EC/
Central Universities, the witness replicd 3

"This is a v=1id point. Certuinly inctructions
exist and they should be folliowed. The only
difficulty that some of the ualversitles have
expressed 1s that once a reason is given and
known to the people, then therc is a likelihood
thet the pcrscn concerned mey be condemncd

for long years to come, even though in duc course
ne may improve. The 1abel vhich is &Dpllied

on him and thce peason givan may continue to te
applied on him for a long time. Sometimcs it is
felt that it may not be in the interests of vhe
/ST candidates to get this kind of a 13bel
andpeascn in explicit terms Irom the

Selection Cormitiee."
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).+18  The Committeec noté thet thiversity Grants
Commission/Central Universitics do not communicate
the reasons of rejection of S./ST candidates to the
emplcyment exchanges in :pite of Govermm:znt orders
which are mandatory in nature, The Committee are
not convinced by the argument of the representative
of the Ministry of Human Resource Development that
communication of the reasons to the Employment
Zzchunges will e@mount to putting a label against
the person rejucted and stand in t he way of his
getting. employmont subscquently. Ondhe contrary

the Committee fecl that if the Mmployment Zxckinge is
mace awere of the “ceficiencies in gencral and any

agpects which ore tolken int> account for svlectiom for
'-cruitmunt in a particular institutiwn, 1t will De

no reflcetion on any individual candidute
Rether, in the opinion of the Commlttee

commmication >f reasons of r>jecticn aleng with @ list

0f cEndigatos wcjected will o oviate
the chances of naduﬂ of rujbCqu ecandlidatcs being

gtruck off of the
/rosters of cxchanges. ‘'he Committec rccomend that
reasons of reiection of SCs/STs should invariably be
communicated to tne Lmployment Exchanges to c¢nable
them to spcasor right type of candidates in

subse quent recruitments.
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D. aPPOINIMENT/INTEIVIEW LLTTERS

}¢19 It has besn stated that "generdlly,
interview lett.rs are sent under certificate of
posting, while appointm 1t letters are sent by
regicstered posts!

4.20 When asked about the reaction of the Government
to the Cammittee's opinion that all interview 1etters{;
should also be sent by 1cgistered post and not under
the certificate of posting to ensure their delivery
in time, the representavive of the Ministry of
Fuman Resourcc Development submitted i-

"This can be agreed to by everybody. We will

send one copy of ordinary post, and the
cther by registered post."



- B3 o

4,21 The Commitiee note thot in University
Grants Commission/Centr~l Universities interview
lettors are g.uerally s.at under certificate of
dosting while appointment letters are sent by
rcgistered past.

The Comaittce rocomm?nd thet & copy of
interview letters shouldégza-sgent through
Reglstered Post to SCs/STs to ensure its safe

delivery as assured during evidence.
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| . MINDMUM PERIOD OF NOTICE FCR INTERVIEW
aND JOINTNG |

4,22 4bout the minimum period of notice given to

the BC/ST cendidates fo~ appesrihg in an interview
as wcll as for jaining w.e dssignmint after selaction,
the Coumittee have been informed
nGenerally 10-20 days notice is given to all
candidates c2lled for interview. 30 days time
1s generally given to the selocted candidates i
for jolning the posts. Some of the 5
Universities allow morc +timc upto 4 months."
4,23 During the evidence, thz Committee enquired
of the witness whether 10 to 20 days notice was
sufficient for 21l candidates including the SC/ST
candidates to enable them to appear befors the
interview Board. The witness replied that "we will

agree to the minimum of 20 days."



k.24  The Commiciee note that in University
Grants Commission/Centri. Universities penerally
10 to 20 days notice is given to 2ll candidates
including thosc belongime to &0s/STs for interview.
The Committeec recormend that 8 minimum period
of twenty days should bs given to all candidates
inecluding SC/ST candidates for iuterview &s

agreed to during the evidencc.
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"‘. SEPFWIE  INTERVIE WS OF ST CANDIDWTES )

4%.25 It has beon stated thet Mn tho case of

Banaras Hindu University, Hyderabad University,

Indira Gandhi Notional Oven Univeorsity and Jawamarlal
Nehru University, the SC/SI cendidates are intervicuwed
in scparate blocks or dates, In the case of other
universitics, no scpzratc intervicws are held for
SC/8T candidetes. . Howsver, the Selection Committec
is always aware of the fact of any candidate

'F

belonging to &/ST, at the time of intsrview.®
L,26 During the evidence, when the Committee enquired
of resasons for non ccmpliance of Covernment dircciives
that the SC/ST candidates should always be interviewad
in a gifferent sessicn on tre same day Oor ‘
/on a day other than the day on wnich gencral
‘candidates are interviewed so that they are judgsd
vith relaxed standards yis-8-yls general candldates
by all the Central Univcrsities, the witness.
replied &s under o=
"We will issue in:c¢ r~uctions that it should
be cdone in two sit ings. The first sitting
should be for 3Cs and SIs., not necessarily

on the previous day; but the sittings
should be differcnt."
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raé?ffaTﬁe bomﬁi%t*é”ﬁﬁ4;*£5§t in the case of
Eﬁnaias F4ﬁ‘i GanJT81tJi”¢ derabad lniversity.
I.“ira G&nfhi ?hticﬂ’ Open University and
Javararlal hehru Unive:sity, he db/"i candidatess
| art lnthrvluﬁEd iw sepurcte blocks or datus.

AN TS wd i
however, ia thc case of other universitles, no

i A sy T

.;sevar&te inturviews weru hels for SC/ST
Lycandiaatas. ?aw Committee rccommend that the
i'&ﬁﬁﬂfd&thd@tes tn ﬁhn University CGrants
-1“CummiSaion ahd all thc Centﬂal Universities
should be 1ute*viewed on acparatu dates cr in
separate blocks on the sume dsy
, on which genoral candidates are intervicwe:
‘as provided.in Goverament directives so that
i%hé:iﬁt%fvi?“iné BG§y ¢ avere of the need fer
judgiqg.thffﬁ?}%ﬂ{één&idgtes by relaxed stand&rds'



“.78 It has becn shated :

"The Composition of Selection Committees/
Departmental Promotion Committees varies from
post to post as drovided in the relevant

sta tute s/ordinances/recruitment rules.

In the case ol University urants Commission,
Hyderabad Univer:sity, Indira Gandni National
Open University, Jawaharlal hehru University
and North Eastern Lill Unlversity, cne person
belonging to SC/ST is included in the Selection
Committees/D.P.Cs for appointiient to non-
teaching posts. There is, however, no such
provision in the case of other universities.”

%++29 During the evidence, whon asked as to why the
practice of including an SC/ST officer in Intecrview
Doards/DPCs wes nct fcllowed by all Central

Universities. The witness submitted :-
uTo- some -extent, this. questicn had come up
yesterddy 2lso. —-We gdve an assurdnce that tne
UGC is goins to issue guidelines in this
respect ar.} all the univ csities will
wmnifornly “ollovw these guidelines.Y



4420 ke Committce n.ote that the
oractice of incluc g one §L/ST officer
in 2ll thce Recruitment Boards/DPCs 1s not
uniformly followed by all the Central
Universities. They recommond that the
practice of including one /61 officor of
comparable stabus be follmgecl uniformly by

all the Central Universities.
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H _ .‘u*é'INTENg&E OF RBSTERS. ;ﬂ_' NQN-TEACHING Ch TECQ.IES

%319 It hes en stated th=t UG, Delhi University,
Hyder .bad University anc /isva Bharati are following
th2 Jiovermment instructions on the maintenance of
40-point rosters for reservation of non-teaching
posts for candidates belohgihg to SCs/STs. In the
other Central Univercities, promoti~ns are generally
made on tht recommendations of Departmental Promotion

Committee on the hasis of merit-cum-szeniority or

seniority-cum-£fitness.

4,32 During the evidence when the Committee asked «us
to why 311 the universities were not maintaining the
40-point rosters for filling the posts reserved fox
SCs/STs through promotisns in non-teaching csteqorv
posts, the representative of the Ministry of Human

Resource Develc:aent replied :-

"le are going to ke a specialrequest to all
the Vice-Chancello s thz1 they should follow
ihe 40-point roster system. I think they
will agree." '

Vice=Chancellor,
%+33  In this regard, the Pro / . Indira Gandhi

National Open University informed the Committee as
follows :=

"So far as Indira Gandhi Cpén Univercity and
Pondicherry Universiiy are concernc¢d, we have
just come into existence. The question of
following this particular system for promotion,
etc. has not arisen sof ar. Anyway, we shall
certainly frame/rules of promotion as per the
[z government policy of providing requisite
reservstion, "



-e3% Th* Vice~Chancellor, Jawgharlal Nehru Univer:ity

informed the Coinlttee that

"n J:U we are foli.wing the 40-point roster
system meticulously, As for oromotiouns, we are
following »nrocedures leid down according to
Government of India rulies only.®

h,35 The renresentatives of Hyderabad University
informed the Committee tha* in the Hyderabad University
the cysiem ‘3s being followed, .The representative of
Banaras Hindu University informed the Committee that
40-point roster was being followed in the University

for direct recruitment.



e ———— - S ——

- 62 =~

4,36 The Cormittee note that barring a fow
universities none of th~ other universitics

maint-in the 40~point roster for {illing up

| vacznecles reserved for £s/8Ts through direct

recruitment/oromoti s, In some of the
universitics 4O0-Point roster is mointalned for
filling up reserved vecancles through prometions
only and somé otner universities meintzin such @
roster for filling up vacancies through dircct
rcerui tment only. The Commitcee recommend that all
the Cent:&l. Universitics should maintain

LO-point rosters for filling up vacancles

presorved for &s/8Ts through direct recruitment

as well as through prom>tions.
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QELAXATIQNS TH _PRQYQTIOZS, IN NO=TEACHING CATEGORIES
TN CENTRAL UHIVERTITL 8.

--------

Y437  In the preliminary ..axtevial furnished to the
Coamitiee it has been s*ated that in JNU, in the case
of dezartmental examinationsz, the relaxation of 5 per
cent in qualifying marks is given in writﬁﬁﬁsteﬂts
Relaxation of 5 ner cent and 10 per cent £ 3llowed
by the University in typewriting and thorthand tests

respectively to SC/ST candidates.

%438 During the evidence, the Committe® enquired
whether no university other than Jawaharlal Nehru
UniverSity had provided any relaxations for SC/3T
candidates in promotions even in non=-teaching catenories.
The Secrcetary, University Grants Commission st:sted
that the Commissicn would request all Central
Universities to ¢ ive relaxations for SC/ST candidates
in promotions in non-teec! '..q categories also
1,39 e regards the relaxations provided to SC/ST

candidales in promotizns in JNU

the Registrar, Jaweharlel Nehru University clarified;

'hel ixation to the SC & ST cendidates are given
in Tyoewr¢t1ng an¢ Shorthand, I+ is not five

ver centi relaxaflon. It is 5 viords in Typewriting
and 1C words in Shorthand.
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4,40 About the University of Hyderabad, the Vice-
Chancellor of that Univef:ity in<irmed the Committee

a3 umder =

Mie hold tests for SC and ST students &nd rank
them in order of merit and issue a separate
advertisement also. We hola cdepartmenteal testis
also."

L. L Aciked whether any relexation in standards was
given to 'Scheduled Caste and Scheduled Tribe emnloyees,
the witness stzted :=

Wlhat I mentioned yesterdzsy wss that we issue

a circular to internzl eligible candidates

for the postz whici. have nsct been filled. We

also issue a separate advertisement. The
departmental candidates are permitted to apnezr -
in thet test on the basis of their seniority."

The witnesc added :

"There was only one departmental test after
I took chzrge, which was held as e separate
test for SCs/STs from the general categyory."

The witness continued :-

"There wss one separ-te departmental teszt for
SCs and STs. By tht time I took charge, there
wewe 12 vacancies, and 7 vacancies for 5Cs and
5Ts respectively. We issued a ceparate
advertisement for them. I am talking of
recruitment. For oromotion, we never hold
departmental tests. &As far as the UCC
guidelines are concerned, there hac been no
uniform promotion policy. They have now appointed
a Committee to streamline the departmental
promotinn policy for all the posts."
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About relaxaiions given to SC/ST candidates

in Banaras Hindu Unlverqity, the neglstrar, BHU informed

the Committee as follows T

1*’. l+3

"In our caso, in Rli., there:is no departmenial
examination. The minimum waiting time for the
generzl category is five years, and for SCs
and HTq it-is tihree years. 1iv ihe czse of
Stenogranhers, even if tiey are not full
quzlified, we n_ll give them one year's { ime
to meet the relsyed recuiremente in Shortihand

and Tvpewriting."

iibout the Morih Eastern Hill University, the

renresentative of that University stated as under :«

L olidt

"In our case, thére is no reed f or relaxing
the standard in Tyvwewriting and Shorthand for
promotione, hecause we autometicallv net the
SC and ST cancdidates tp the extant of between

BOﬁ_no 60%. 1

On being asked about the mechenism the U4

envisaged to ensure tihiat relaxstions are urovided oy

all the Central Universitiés in promotions for the SCAT

employees at lecast in non-teaching categories, the

Secretary, UG submitted :

"This peoint of not having uniformity in the
1mgl°menf tion strategies or nOﬁ-teachlﬂ%
staff in certein univérsities wis brought out
yesterday and it was decidcd and an assurance
was given - that the URC will now prepare
uidelines for the unzlorﬂltv in the wvarious
entral Universities. Tbois noint will also
be built into the guidelines.®
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L 4§ l.‘The' Comittee note that the Centpal
Universitics arc 110t followialg t5ie Governmentg

Orders regarding provid of reiaxat:l.:ns to SC/sT
widioyces in proactions in nen=-teaching categories.
During the cvidence, the Committee has bean assured
by the Secretary, UGC that a compilution containing
all the Government Dir:ctives on the implomentation
of reservatiom policy will he brought;?'::-y them for the
guldance of Central Universities which will inter-alia
include the Government orders regardalng gliving of
rclaxstions to 8C/ST employecs in promotions. The
Comittec feel that the preparation of compilation
wlill take stme time¢s They recommend that in the
meantimc & circular may be issued to all the Centrél
Universities by the UGC glving detaills of the
Government orders regarding glving of rclaxci:l;i;xus

to SC/8F employcces through promotions to bring an
irmediase halt to She injustice 4me to &/8T

employees of thesc universities.
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446 accordim  to the preliminary material \
furnished to the Commiitee wherezs csome of the ilCen'tral
Universities have provided reservstions in the ﬁpn-
|
teaching category staff in direct recruitment yeﬁ
nofreservation has heen mecde in promotions. !
Similarly, come of the universities have made |
reservations in the teaching category upto the level
of lecturer only and not upto the levél of ﬁssistanf
Professor in direct recruitment as provided in
UCC guidelines and other universities have not mzde
any reservations in te:xching category posis at all
even in direct recruitment not to mention of

in promotins. .
\n
1
It has further Dbe stated = |
\
"There is no specific grovlflon for reservation
for Scheduled Castes/Schedulcd firibes inl
Statutes of the Univérsities, The University
Grauts Co"ql_‘mdn/Ce“Lrnl Government-guidelines
issued to the Central Universities provlde'the
fol’owlnc ‘- -

1) s"l.U‘JlI,S.S.I.Q:ﬁ= '\.
|
i

i) 15% of seais inr all courseSshould be
reserved for students belonging to Scniduled
Castes. Similarly, 74% sea*s should b
reserved for students belonging to achebuled

Trihes, |
4

ii) Candidates belonging to both these ce -l:etj ties
should be given a relaxation of 5 maris from

the minimum qualifying level pres crlbco,lif
any. If cseats reserved for them still |

remain unfi’ led, further relaxstion should be

given in order ﬂ: merit emong such E
candidates, so that all the reserved x
seats are [illed by Caﬂulda*es oeleonging
to these cstegories. !



b )7 During the evidence, asked to state the reasons ,f
given by the CEnt?al Universities for non-compliance

nf the ~uidelires iszsued by ‘the.U.-‘:C, e xeonresent tive

of the tiinisiry of uman Re ource Development informed

the Committee aé under ¢

Mhat is apolicable 1o Lecturcr is also ap»licable
1o Assistant Profescors,® ‘

%48  The Committee enouircd of the witness whether

I ~

any snecial incentives were provided for SC/ST studants
to Izeep them in the academics so that after completing
their studies they might be inducted into the teaching
profession which would sutomaticslly result in the
filling of the reservecd vacancies in the cadre of
Lecturers//ssist~nt Professore and admissions to various.
courses. The Special Secretary, Ministry of Human
Fesource Development submitted:

"Wle appreciate this suggestion. Ve will consider

it ... T 0ill myself recmuend to the U <o come
forwend wi .. & now schéme which will benefit SC /
€T stucents.®

b1G  The Vice<Chancellor, JiU suomitled as follows in

this reqard

Wntil the recruitme 1 of percentage prescribed is
filled us this may turn out Lo be counter-
productive. A cancldate is selected with 85% from
the General List :s happens in the JNU and a
candidzte iz selected from the 3T with lower
nercentzge, but if you no further down, thén the
nap between the two will be big and it will be
very difficult for them to pull together, The
Comuiittee shoula lock into this -uestisnof
reserxvation in a2 wider pcrspective Heécszuse you
cannot reully reciify this mistake &t the level of
higher education « You cennot rectify the
faults of fifteen yezre¢ in one year. Therefore,

at every slane of educ~tior, there should be
incentives at the primery, secondary and BA levels
and scholarchips should be provided %o 3C/ST students
so that more and more SC/ST czndidates are crawn
into the svstem of education and mcre and mors
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are able to go to the next stage. It also nappens
that-after higher sccondary, if an SC/ST boy or girl I
hzes done very well, he or she is absorbed into
the market immediately. What is left for the
Universities are the left overs. If the number
of people who qualify in the higher secondary

is much larger, then University can also get due
share of the reasonably good, SC/ST candidates,
Unless this happens, it will not bg possible,
even i f admission is given, to help those
students. It will create frustratizn on the

part of all concerned and despite our e¢fforts

nothing positive will result."

4,50  The Secretary, University Grants Commission
explained :~-

"There has been a scheme called Bursary Schéme

and this operates to support scholarships beyontr
12th class. This i1g linked up with the National
Talent Search Examination. It was decided that

the NCERT may hold the test at class 10 only.
Earlier the cut off was at the 12th class. We
agreed to ask from that list 115 candidates for
awards to be given to SC and ST students who :
are screened through the NCERT comnon test and award
them scholarships to proceed to 12+3. UQR itself
will not be able to conduct the testat 12th

class to identify those students of SC and ST for
awarding scholarships. During 198389, some
mechanism will be worked out and we will persuade
NCERT to s creen candidates for awarding scholarships
on our behalf. We will see that a large number

of SC and ST students gursue education beyond

12 for +3 stage, Further  we are awarding
fellowships for M.Phil and Ph.D. Degrees, The
Commission would be very keen to provide additionmal
input and components to strengthen it.

About the appointment at lecturers level with
reservation policy, we also mentioned in
1976-78 that if a candidate does not work out

to be suitable - for appointment as a
lecturer, he could be offered research associate-
ship for upto three years, During this time,

he could be trained enough to be selected as a
lecturer."
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%.51 The Pro-Vice-Chancellor, Delhi University .

expressed his views in the matter as under :-

"Even at the higher szcondary leyel, you are not
/rate able to retain & gpod student. Drop fis very
- m To provide them cood and &itractive
l?ﬁ% ntives may enable a good student to groseoute
his ~studies further and at the B.A. level, unless
we give them effective incentive,we would not be
- able 1p get a cood student. In order to
retain a student in the zcadomic pursuits, it
is necessary for a good Ma, or MSc to be provided
with better scholarships. But once they are in
the Ph.D it will be poscible for a number of
posts to be filled in. Our idea is that this
should be built into the progromne itself and we
can have All India posts. Within four or five
years, you get a product who will be better
qualified to compete with others, This is our
suggesti:n so that the teaching posts are filled
in by qualified competent persons."

4,52 The Comnittee' suggested that special cmching
may be imparted to SC/ST candidates for appointment as
lecturers so that the reserved vacancies are filled in the
teaching cadre. The witness replied that in 1972, the
'recowmendation52£he Sen Committee and in 1986 the
reconmendations of the Mehrotrs Committee were ¢ onsidered
by Govermnment and reviseqpay scales were provided the

‘university teachers. /iccording to 17 June, 1987 notification

the gualifications for appointment to the post of lecturer

had been lowered down from Ph.D. to M./rs degree and
a sufficient number of SC/ST candidates with these

would be .'
qualifications / available with the result that the

resarved posts could easily be filled up.



%453 The Committee enquired whether, in cases where
SCs/STs were not available with the existing relazatiems
anv further relaxa;'-"ions ‘were given to them
in the appointments to the lecturers -grade. The witness
replied that in such cases they were appointed as
Research nssocictesand after giving them traininc for 2
to 3 years they were made eligﬁgie for appointment as
lecturers. The witness added/aiter completirg their
training as Rescarch .1Ssociates, SC/ST candidates were
not automatically appointed as lecturers. They had
to urdergo the process of selection. The only fact was
that they got 2 to 3 years time to acquire the requisite
qualifications for apnointment as lectueregs. The witness
further clarified that this scheme was imolemenied in tle
St.tes also,
4.5 ~S regards the giving of attractive incentives to
the SC/ST students to remain in the academic field, the
Special Secretary, Ministry of Human Resoure> Development
repeated :=-
"I personally fezl that the suggestiun made is so
gond that it deserves immediate consideration by

the UGC. I will certainly take these propositions
to the URC."
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.55 The Committee note thet at present
the Central Universitics are finding it difficult
to fill the reserved posfs of Lecturers as well
8s svats reserved in admissions to various
courses in Centrel Universities because suitable
candidates with requisite qualifications are not
available from amongst these communibies . The
Committee rccommend that suitable incentives in the
form of scholarships of higherAmounts should be
provided to the SC/ST' students right from
secoﬁdary stage to attract them to the academics
and to keep them in the line of learming instead
of providing further relaxd@tions in qualificatioms
etce In the opinion of the Committec such
Incentives have to be so high and attractive
as to lure the 8C/ST students into academics.

in the real scnsc.,
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* K. PRQMOTION PROGEDURES FOR NQN=TEAGHING CATEGORLES

4,56 hs regards the procedure ‘followed for promotion
of employees to various categories of posts in the
UGC/Central Universities, the Ministry of Human
Resource Development have informed the Committee
through a written note as under :-

"Promotion to various categories of posts in
the UXC/Central Universities is generally made
on the recommendation of Departmental Promotion
Committees in accordance with the provisions
contained in the statutes/ordinances/recruitment
rules on the basis of merit-cum-seniority or
seniority-cum-fitness., Some of the univercities
have provisions for promotions thrcugh departmental
competitive examinations or practical
evaluation tests, The Indira Gadhi National
Oren University which started functioning only
recently has not yet framed rules for
promotions.®

+e57 . During evidence when the Committee enquired as
to why Indira Gandi National Open University had not
vet framed rules of promoti:ns and by what time the
University was likely to frame rules for promotion of
employees to various categories of posts, the
renresentative of the Indira Gandhi National Open
University expleined the position as under :

"This University has come into existence
recently. We are meking direct recruitment to
various posts, The question of promotion or
making reservation for promotion has not arisen
because normally a person should have put in
3=-4 years of service before he can be premoted,
We have bheen following the policy of reservation.
Sof ar as Group C posts are concerned, there
was a backlog of 13 »ner cent or 13.4 per cent,
We made special efforts and our shortfall has
been reduccd only to about 1 per cent. In the
Board of anagement, the decisicn Making Board,
Ministry of £ducation, did take into account
these things and they have appointed one member
who is from the ST. S9o, we have been following
the policy and we will follow 9$t, When the



rules for promotion are framed, we will provide >

for various reservations and other things.

In another 14 years, we should be able to

have an entire picture of various cadres;

then we would be able to determine how many

or what per-centage should be by promotion,

whiat percentege should be by direct recruitment

and what percentage should be by deputation,
/it So far as reservation for SC/ST is concerned,

we will provide for/when our pramotion policy

is framed.,"

4.58 The witness added that there have been no

promotions in the University so far and ‘6o there

A

has been no question of discrimination."
The witness continued :

"The UC and the Ministry of Education are
fully awarg that we have been following this
policy of direct recruitment, In fact,we
have filled the gap which was there in regard
to direct recruitment, Certainly, we will
follow the instructions. The question of
instructions would arise only if we do not
follow them, or fail to follow."

4,59 When asked whether the UGC guidelines have been
received by the University, the witness submitted:

'C,o far as the Indir» Gandhi National Open
University is concerned, it is in a way,
functioning as UCC for .distant teaching
education system, butwe will certainly follow
any advice or instructions which are issued by
the UGC or the Ministry of Education in this
behalf. "

&, 60 The representative of the Human Resource Develop- &
ment Ministry clarified the position further as follows:-

#"The U3C has already issued directives to all
the universities including the Indira Gandhi
Open University. On July 22, 1987 under the
signature of a Joint Secretary a letter has
alrezdv been issued asling all the Vice-
Chancellors to follow sirictly the instructions
and guidelines,"
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%61  The Committce note that the Indire Gandhi

National Open University has not yet framed the rules
Providing for roservations for SCs/STs in promotions
as the University came into being recently. During the
evidence, the Committece have bewn assured by the
representative of the University that at the -opportune
time when promotions becomeé due rules for reservatios
in promotions will be framed by the University and
while framing thec rules the guidelines issued by the
UGC will be followed. Incidentally, the witness
also informed the Committee that at the time of
the framing of the rules the University will bc able
to determine the per‘centage of post_s to be
reserved for SCs/SBin promotions. The Committee do
not agree with this assertign of the representative of
the Indire Gandhi Nétional Bpen Univef‘sity. In the
opinion of the Committee it is not open to any
authority to dilute the Government orders in regard

to reservation policy. The Ccommittce rcécommend that
while framing rules for promotions, the Indir@ Géndhi
National Open University should scrupujously follow

the Government directives in this regard.
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. BILITY CRITERIA FOR SC/ST EMPLQYEES F 4
L R noﬁd,l\t‘a IN NON= 'I‘]:T@-TING PCS INTJTEEg

— - it

;

462 In regard to the promotion made in non-teaching
grades in UGC during 1984, 1985 and 1986 the following

information has been furnished to the Committee :-

I

Category  ~ Numb€r of person:

ted . Perc r;fgge of
Year of post ____Genergl SC____
I > 3

"i%Fﬂ“‘*f;'”"'Tji.:ZZ

.(,‘1
U:'U }
-I‘H

lO

4 )

1984 Group 'A' 3 - - 3 - - t‘:"
1284 Group !'B! ) 2 - 30 6.6 - ’
Group 'C! - - - - - -

Group !D! 6 2 1 9 22,2 1l.1
1985 Group ' 6 . 1 7 - 14,3
Group '3 - - - - - -
Croup 'C! 70 11 2 83 13.2 2.4
Group 'D! - - - - - -
1986 Group 'Af . - e - - .
GI‘DUp IB'l - - - -— - -~
Group 'Ct - 1 - 1 100 -
Group 'D! 1 1 1 3 33.3 33,3"

4.63 The shortfall in promoti~ns for reserved
catecories has been attributed to non-availability

of eligible candidates beldngig tuv S7s/STs.
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L, 6k During the evidence, when the Committee asked
to explain the reasons for non-availability-of SC/ST
candidates for promotions, the witness replied as
follows :-

"The reser‘atian poliCY was adopted by the UGC

for direct’recruitment'in 1970 eand for
"oromotions®™in 1972. The policy which is adopted
in UGC for promotion is exact1¥ the szme as per
reservation policy indiczted, that is 15 oer cent
for Scheduled Castes and 7% per cent for
Scheduled Tribes, Incidentally, the promotions
are based on the cadre recruitment rules of
the UGC approved by the Government of India
which provide eligibility of the candidates

with five yvears of regular service, Itws since
1972 we started aspplying the policy for
promotion, but the number of persons already
employed in UCGC prior to 1970 were not
according to the roster points as such eligible
candidates are not available from the existing
staff strength at roster points. Promotions are
made from C to B wherever at the roster points
SC/ST candidastes are available, for pramotinn,

’ In doing so the DPC examines the particulars of the
employees and provides for such promotion at
a roster points out of the eligible candidates.
Therc is no case in which this has been rejecte .’
g&i . tens—where the 3
beanindicatet=e

%.65 The Committec enguired whether any in-service
trainingwas given to SC/ST employees to make them
eligible for promoticns, The witness observed :

"It is not because of the efficiency and lack of

training but it is due to application of
/of Reservation Policy/as late as in 1972 and therefore,

/cetegories the number of employces of SC/ST/available for

promotions are not enough in UGC. This position
would stand corrected as we go on recruiting

more anc¢ more 3C/ST candidates according to the
Rescervatinon Policy g9 the direct recruitment
stage. Then the who.e patitern will change, Right
now, the SC/ST employees are not on roll available
for promotions and as such they were not
promoted. "
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When asked whether the eligibility period

could be reduced in favour of SC/ST employees, the witness

submitted :=-

4.67

reduction in eligibility period for pramotions for SCG/ST

, Trule

"Thic is the cadre recruitmentlin respect of

category of posts and this has been retained for

all promotions. No Single case has comeé across

so far that due to lack of inservice training
the promotion was not given."

To a suggestisn of the Committee that the

—
-

employees will automatically result in an increased

availability of the employees of these categories for

promotion, the witness responded :

"Unless the UGC tgkes a view to reduce the
requirement of the regular service period for |
eligibility, this question will be diffieult to
answer."

The witness further stated :-

"is per the procedure, the posts which are
available for promotinns at a given time, are
considered by the DPC. /s and when theh§C¥ST
cendidstes are not availasble, the posts are
treated as 'de-reserved!, but the number is
carried forward to the next year. Now this cycle
continues. But to be very honest vith you, tKe
SCRST emnloyecs are not available for 'promotions!
becaguse of implementing of Reservation Policy in
1970 and 1972. This position may remain bleak

and it would only improve if we are able to get
more SC/ST candidates under direct recruitment
a=ccording to the Roster Points including the
backlog. During the discussion, yesterday, it
vias pointed out by the Hon'ble Chaiman that a
request be made to the Staff Selection
Commission to conduct a special direct recruitment/
test exclusively for SC/ST candidates, so that
this position improves in the subsequent years."
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4,68 The Committee note that there &s a huge shortfall

in filling u;; of the vacancies+reserved for SC/ST employees
through promotions in the UGC whicih ha8 been attributcd
to the non-availanility of eligible SC/ST candidatss for
promotivn, According to the Sczcretary, University Grants
Commission this is becous: of the gap of tv2 yeers in
implementing the regerv-tion orders in dired'tﬂl recruitment -
i.e. in 1970 and in promotions i,e, in 1972,
Mccording « -3I1:i'xe exisciing eligiblility creteria an employee
becomes elijliklce for rromotion after putting in a regulsr:
service of five years. Tine Commitice are of “h: opinion
that ‘without curtailing the eligible period in the case

of SCAT employees, the UGC will never be in a position
to make up the shortfalls in the filling of the reserved
vicancies Tthrough proanotruns, This becomegll the more
necessary beceu. ¢ of the gap of two years im the implemen=
tation of the »cservation jolicy in direct recruitment and
promotions., The Conmittee recommend that the malter T_ybe
reviewed and the eligibility crileria for pramocion for
SCAT employec: be suitably lowered so that there is no
shortfall in lhe fillinj »f such vacancies. The

Committee will like to be apprisad of the cdeclsion taken

in this reyz.od,
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. _ Ao
DERESERVAT ICN R
. g . - - PR ¢
QERESERVe T 1o I, TEACHING Bl
4469 It has been stated that:-
“The University Grants Comaissiosn guidelines do
not provice for carry forwa:a of vacanciec in the
grede oi leeturer in the Centrsl .Universities,
In casc cuiteble “cheduled Catte/fScheduled Tribe
qualificd csndidsies arc not availeblie for the =
-y

4,70

reserved post of leciturexr, Tar 5ot is filled
from the cendidate. belonging o general category.®

-

Asked to explain as to why the USC guidelines did

not provide for carry forwacu Of rescrived vascancies in tle

grade

of lectusar in the Central Univexsities, the

¥

Secretery, Univexsity Grants Commission Leplicd as under:—

/¥hat

I have pefore me a resolution of the UGC of 1975,
It reads: The Commission accepied in principle
that rescrvetion may be previded for SC/AT for
recruiinent to the poast of Lecturcrs in the Univer-
sities and colleyes and [the mechenics of such
reservat ion inay be worked ol ,eeeeee

The Commission vies of the vie.i That in order that

the teaching poasic may not remein vacant for long
periods, sucir res:tyvations may nol pe opercted on a
roster cystem no. should the reccived osic be cariied
forwaru from year t: year. This was the decision of
the Commiscion in 1975 whicn wat comocngeated to Tie
Universities, The mechanism of operaiion was also
spelt out subsewuzntly on  10th Septemicr 976,

now this ic the position witii regard ©o the res: -

vetion olicy and ité ~pp ic-tinon to the Teaching
posts, There isno = = cevelopment in this ragaxd

beyond this point,*
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4,71 When the Cummittee suggested to the witness that

the matter may Lc reviewed by the USC azgain so that the
practice of cairy forwerd of posts reserved for SCs/STs
is introduced in all the Central Universicies, the witness

reclicdi-

"As I informed carlier, we have now constituted
an /fidvicory Committee on the SC/ST welfare, I
will put u:, this matter before this Committee.
Then, I will take up the recommendation of the
said'Commiitee to the Commiitee of the Central
University Vice-Chancellors., These rzcommenda-
ZQEIE‘ tions{fhcen be considered by the Commission in the

light of whet we have discussed here today and
whatbe¢er are the findings, Thereafter the vhol®
matter can be rcvicwed by the @overnment of India,
accordingly."®

4,72 When the Committee pointed out that the carry
fomierd did, nol mean that the post be kept vacant for long
an. that it cimply mecant that if an SC/ST csndidate was
not avcilable to §ill the reserved vacancy then the vacancy
should be filled by & general cstegory caniidetc. However
) carried .
it should be = [/ forward to the subsequent threc
years and effo.tc shiould be made to 7ill it along with

the Jthier vacancics thit mioht arice, the witness repliedi-

"The only submission I made before “is about,
winat the Commission 1resolved in 1975,  There
is no roster system maintain:d with regara
to traching posts now,"
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4,73  Pointing out thiat out of 220 lecturers appointed

in 1985, 1986 ani 1987 in the Banarac Hindu University none

of th: appointees belong-.d to SCQﬁSPs;'the Committee encuired
of the reasons therefor . The Regictrar, Baneres Hindu

University, submitled as followsiem

®"They have not come up 1o the crpecteiions of the
selection Committec, The guldelines iscued ih This
regard clesrly stipulcte the ninimum eligipidity g
standard, Therc is no uppex ase limit 2. fer z& e
/, / teachers arc concerned. Some relexations for SCs &
STs in age standards ave there in the non-teaching
area, Qualifications for lecturers arc uniform,
USC quidelines prescribed B+ and a uniform record,
hs such there ic no relexscion au fer as the qua-
lificctions are concerned. Tie S-cretary, USC has

: ! 4 - LI LR .
pointed wut thet ihis position mey chenae now as
UGC is not®insisving on PH.D., & resuirement.

Thercfore, we are hopeful thet with the changed ’
quarlificetions Thie position will Improve,%

Mo s Vihen the Committee enquired o7 the viiness whether
the practice of c¢xchenging the pocts rcserved for SCs/STs
was being followcu in the third year of the carry forwaxd

as provided in jHA  OM.M2,27/5/6C-E:tt (SCIC), dated
25.3.70, the Special Secretary, Miniciry of Human Resource
D.-velopment statcc that | A the Central
Uniwc:rs:i.t:i.'aszhl?;":»11 Pge?oget%ugs%gvernment instructions in this

regard.,
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L. 75 The Cammittee recret to note that bssed on a
resolution of the UGC auopted in 1975 the practice of
carry forward of »osts rescuved for SCs/STs  in the
catecgory of lecturer has not been followcd in the Central
Univercities, on the plcc thet the teaching post may not
rcmain vacant for long period. In the Committee's
opinion carry <{orward of ,osts does not mcen non-filling
of such posts, It simply means that if ??SC/BT'candidate
ie not aveilablec in 8 particular rocruitment +the post
mey be filled by ¢ general cetegory candidete and in sub-
sequent years thoe efforts should b: made to fill up the
carry forwerd vacancy along with other vacancies ihat may
arise. The enomity of thc injusticc done to S@s/ASTs in
the absence of the practice of carry formard‘2£zsched
plrscs  can be gauged by the fact thet out of 220 lecturers
appointed in th«: Dcnaras !lindu University during the A
|y ams 1984, 1985 end 1986 mone bulonged to SCs/STs,
5uring the cvidence winen suggected that the mattér requires
a fresn 1look by the University Grents Commission, the
Secretary of the Comuission submitted that the matter will
be placed before the hAdvisory Commitiee on the SC/ST
welfarc, /After receiving its recommendations ihe matter will
again be placed before the Committeec of the Cenirzl Univer-
sit ies Vice-Chancellors. Dased on the final outcome of
these deliberacions the matter will be reviewed by Government,
The Committee consider ihis process as a protracied and T ime

consuming one, They recommend that the prectice of carry
forward of posts weserved fox SCs/ STt in the category of
lecturers should be introduced in all the Cenlral Universi-
tize damediately as provided in the wovernment <irectives
on the subject so that cendidates belonging O aceg/5Ts set
iheir due in app intments to the cadre of lecturcrs in the

Central Universiiics,
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JF VICANCIES 11t NoNeTEACHING STAES

4,76 In regsrc to the dereservation, of vacancies in
non=teaching stafi it hes been siat;d that In—%#Belhi
University, Hyderabed University, Jaweharlal Nehru Univer-
sity end Visva—Bharati‘that if sufficient number of

Scheduled Castec/Schccduled Tribe candidetes fit for appoint—

-
P

ment against reserved vaéancies are¢ not available, the oy
rezerved vacancies ere de-reserved on the pattern of the
procecure follow:d by the Government byt the recervetions

are carried forward to three recruitment yeasrs. The question
of de~reservetio. in Indira Gandhi National Open University,
North Eastern Hill Universily and Pondicherry University has

not e&risen., Banaras Hindu University has not de-reserved

any poct so far, In /ligarh Muslim ouniversity,if suitable

qualified candidate from reserved cetegory is not aveailable,

the post is fillcd from gencral category.” -

——

L.77

During thc evidence, when the Committee asked at
what lcvel the decision to dereservc vacancies was taken, '

the Sccretary, University Grants Commicsion repliedi-

"It is cleerly envisaged thet it is the a palntlng
authority who has to do this, The ap;91qf
authority is the Executive Council chaired by
the Vice-Chancellor , possicly may be Reyistrar in
some category,."
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4,78 To a sugycstion . f the Committee that the
decision to dereserve a vacancy reserved for SCs/STs
should be taken at a 1level higher than that of the
8ppointing authority, the winess rcacted:
"We will include this point also in the

hand bookk of instructions thet we would
attempt to draft . .
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%.79 The Committec note that in the case of non- =,
teaching posts fcssrved for SCs/STs, the decision to
doposcrye SUCH  22:te in case of non-availability of SC/AST
candidate. is tahen at Yhe level of appointing authority
whica 1is the EI'::-*cutiv‘.- Council »f tue University and

is cheired by ©he¢ Vice-Chancellor anu in case of certain
cébtrgorics by the legistre.. The Committee feel that when
th: LExecutive Council is chaired by the Vice-Chancellyr
it ic cuite apuropriste that the derecscrvation decision i_s-E
taken by it, the Vice-Chencellor being 'ghe. Chief Executive
of the Uni\;eJ:Si't‘-/. "iJ‘;‘-Jé‘JCI‘, in cascs whexe the Executive
Council is chaired by an officcr other than th: Vice-
Chancellor, the decision to dercserve posts rescrved for

SC/ST chould always be nut ur to the Vice-Chencellor and

hiv orders talkan <thereon,
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4,80  The.staff strength in UGC as on 1,1.85, l.1.86

and 1,1.87 has been given &s {ollows:i-

Cetegory Total No. wo.,of Ferccniage Shortfall FPeocentage of
of post  of Emplo- SC/ST = of SC/ST __  of S_LS_ Mﬁlﬁ__
yees SC....2% SC. ST _SC__ ST ___SC
hs on 1,1,85
A 69 5 2 7.2 2.9 5.3 8.2 7.8 4,6
B 80 6 - 7.5 - 6.0 L 7.5 75
Cc 437 42 1l 9.6 2.5 22 21 5. 5.0
D 102 40 9 39.2 8.5 - - - -
‘!ﬁ m ] 1 aﬁ B I
h 73 4 3 5.4 4,1 7.0 2.5 9.6 3.4
C 326 44 10 3.5 3.0 4 14 1.5 4,5
D 183 38 9 2007 4.9 - 4¢5 - 206
~ . -
h 76 7 3 9.2 3.9 4 . 2,5 5.8 3.6
B 83 7 - 8.4 - o) 6 6.6 7.5

4.81 During evidence, wher askrd sbout the diificulty in filling
the -
tho Teserved posts in UGC in all/categoriecs, tiz Secwcisry,
Unhfers'lﬁf Grants Commiscion stzted 29 underia

"This re;lcc‘r the total strength, The sovernment of
Inuia policy on reservation :anluamg the Boster system
is applicable to UGC in toto. Thc policy of reoser-
- vation wa. asopt.d in the UGC in 1970, This policy
came into ado;ulon at a stayc vhen certain inherent
strengta of staff on the roll of UGC cxisted, which
¢ in~kudcd the staff of SCST and General Category with-
out any wescrvation policy prior to 1970, The s»aff
strength and ratic then grav in two demons®ons
is the rocruitment, f.n:)u"'lf.- iz promotzon, hon 3_t ccncs
to sromotion, entry point is LJC whizh throuch orsmotion
g0es up Lo the rank of Section Officer Cate gory 1B,
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cromot ion, exact Roster point S >
fr{:d' wherever the Roster ingica‘tﬁS the post according
to the rescrvetion policy, these posts are given to
SC /ST candidates., Staff stremgth existing before 1970
cid not have enougit SC/ST 4n significant number, o
Thus when it comes i promotion at Roster point, SCST
candidate is not available. In recruitment, entry
point is Category 'C' and selecltions are made in -
accordanc: with cxact roster pdint system. Recruita-
ment to> category.!C' for LDC is made through Staff
Sclection Commissdmn "

system is observed ¢

4,8, Asked about the rcason for the decline in percentage,
£

of employees in group 'C' from 13.50% in 1986, to 11,20

in 1987, the representatives University Grents Commission
submitted: ~
"The sta’f sirengthhi shows the recruitment elco. At
recruitment point, we have to recruit totel number
of people through Staff Selection Commission at
Roster points, Staff Selection Commission is not
able to orovide a List of SC/ST candidatcs which
. culd hive been appointed in the Commission, There-
fore, the figure -.actually shows 1!.2%. bBul thesc
figures have been carried forward. rosts don't lapse.t

The witness added:i:-

"In this particular cese, it secems rcauction is due to
a situation when theStaff Selection Commission provided
the folders/dossicrs of the selected candidates by them
and later we had to terminate the services of a large ..
number of LDCs and clerks etc, bccause it was found out
that the dossiers which were provided 1o the UGC were
fake. This matter was taken up by SSC and the SSE
handed over this case to the CBI, The 7HC removed

39 catiegory 'C' cmployees on tie advi f the Staff
Seclection Conmission, .

hbout the shortfall in the number of SCRST dandi-
dates, in Category 'C' it has mostly happened that the
Staff Sclection Commission ic not akle to forward names
belonging to SC& ST, We haveralways given :Ur requirge
ments to Lhem, DBut they are not g¢hle to provide us the
cendidat ¢s "



4.83 When the Committee suggested that the Staff

- S@lection Commiscion should make a special recruitment,
specially for SC & ST candidates in UGC, the +-présen=
tative of UGC stated:-

ww. will appreciate that point, We will make
a request to the SSC.*

4, g, &kod whenthe UGC was going to make & request to

S3C for making a special recruitment e

the witness replied:

“Immcdiatcly, ¢ven tomorrow, a letter can be sent
if so deciéed;“
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4.85  Thc Committee note that the percentage of SC/ST
employees in the services of the University Grants
Commission in all the catcg:')r‘ie'_-t is tc> low ¢e compared
to the ruota fixed for tl ‘m in the Governmept Direce
tives. During the eviience, the Committee were informed
that the entry point for the staff to join the services
of the UGC wa: Category 'C!' i.,e.' as LDCs., There"ifter',;\_‘_
the avpointmencts to Category 'Bf ‘-and 4! are made -
through promotions, hs the Staff Selection Commission has
not bcen able Lo recommend reguisite number of LDCs to
the Commission for appointment the shortfall in posts
rescrved for SCs/STs is automatic in all the categories
because whenever there are posts available in Category‘
'A' and 'B' the SC/ST Employees are not available in
feeder cadres for promotion according to eligibility
criteris laid down. However, thc Seéretary, USC has
assurcd the Committee that the UGC will make a reauest
to Staff Selection Commission to hold a special recruitment
of staff confined to S@s/3Ts mly fcr the University
./_%‘g?n?fssion. The Committee will await the outcome of the
efforts made by the UGC to hold special recruitment of a
5Cs, 8T

N
L]

to wipe ot the backlog in the rescrved vacancies,
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4.86 From the material furnished by the Ministry of Human
Tiesource Development the Committee observe that the repre—
sentation of SCs/STs in teacning and non-teaching staff in
the Central Universitiec is too meagre and low vis-a=Vjis
the reservations provided for in the guidelines issued by
the UGC, It hes been stated thet "no special recruitment
exclusively for SCs/STs has been made by the Central Uni-

versities during the last three years,®

4,87 Duriny the evidence when the Committee wanted to Icﬁew
#a to why no special recru itmen‘!; was made by any Central
‘University to wipe out the backlog. in filling the posts
reserved for SCs/STs, the Pro-Vice-Chancellor, Indira Gandhi

wational Open University informcd the Committee as underi-

WS o0.far as the Indira Gandhi National Open University
las I mentio- is concecrned,/in respect of Group'C!' and Group Dt
ned earlier posts, we did not acke goccilal reczuiluent Luv i
expedited the recruitment of SC/ST in the .wake of
general adveritisemcnt ti..t we issued, and we have not
only beecn able to reduce but clso almost eliminete
the backlog. So f£ar as Group '/i' and Group 'B! are
concerncd, you will realise that there are difficul-
tics in getting the peoplc, But we are now trying
to do it in their casc also,"
4,88 .s regards the Hyderabad University the Vice=
Chanocllcr Oftmt University stated i-
".. haye cléaprcs 211 the baekl.g. Thero were whb.out
20 posts for which special rceruitment has been made, -
T an talking about the direct recruitment of nm- .

tcoehing staff."
1,85 48 repirds the tehchlag staff the witness observeds

"On bho tenching staff side, I think we have got about
* five lecturcrs, but we orc nctt getting the cdequate
‘number of 80/8k.
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4,90 Regarding Fondicherry University, thé*ropreseﬁtaffve

of the University submitted:=

"There is no question of oramotion in anv Tnivamned+y
iwmoauoc ‘thias UNIVErsily staitlcd luncvavilay vy ilran
1986 bcyginning. In respect of rccruitment, I have the
figurcs with me, Vic have 37 Lecturcrs, of which six
belong to SC, S0, there is no shortfall in the case of
SC.. 0

4,99 #cked about the position of ST:, the witness replieeigi
that ®therc is no ST in Pondicherry."

; University
4.9 When t'c Comaittee suggestcd that & indicherry/wes a

Central University and it could rccruit ST. from other parts
of the gourmtry e€,g9. from Lakshadweep whish was inhabited by
/[The S7. only, fcprosciatetive of the Fi dicherry University ra—piied

as followsjy~

=Mt

"We will make up this backlog by taking pcople from
other parts of the countary, If ST candidates are
available, wc will take thim. This we will Iaplement
as carly as possible,

hs regards the non-teaching staff, at the level of
hssis”ent Registrar, we have one SC, that is, in “roup
'A'. In rcspect of Group B, we tried to get ono
Qection Officex, but we could not get a suitapnle
persen from any Central University %

B

4,93 The . witness further clarificd the position
as follows:-

"Wc wentced to have one SC candidate but could not get
any suitablce candidate with experience, Qur Vice=
Chancellor is from-thc Education Department and is quite
sympathetic to thc SC/ST candidates., @ver a pcriod in
futurc therc will be recruitments to this post and will
ZPU émade on pemansr” keois o [iwout Stenographers, we have
no purson, ie have one person belonging to this cite-
gory in the cosc :of Group~C cadre, Now, ws havc a
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sanctioncu strength of 75, Ve have now 13 people
belonging to &C Community. So, there is no shortfall
in this. In cer®in places we have exceeded the
target because suitable candidates were available.

In respect” of peons, we have to reserve only for 8
persons. But as a matter of fact, . ai: working. So,
all of them are in position and at other levels also
we are trying to implement the Government guidelines,

. One more point is that the Executive Council
and the Vice~Chancellor of the University have taken
the decision that cendidates belonging to SC and ST
need not pay any fee either for application for rec—

q;/ ruitment /for admissions to various posts and courses,
They have been totally exempt®de We have received
aporeciat ion from the SC/ST Association' that Pondi-
cherry University has been making very 5incere effort
and congri¢tulated the auth:rities, The Union
Territory of Pondicherry has rccognised all State level
Associations for SC/ST,H

4.95 When the Committee suggested that the roster points
should be carefully followed in the Pondicherry University,
the Deputy Registrar of the University gaye the followlng

assuranog §=-

"Yes Sir, We will try to implement it more
effectively and on my reaching Pondicherry by
approaching the higher authorities in the
University "

4,96  Summing up the position, the Special Secretary,
Ministry of iiuman Resource Development assured the Committee

as follows:i-

. “Actually, 1 would like 10 assure you that we are going
to make 8 requecst to all of them that they should
have the backlog clcarcd. Where there is a backlog,
gpicia% recruitment should be made of SC/ST candi-

atas,
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4,97 The @ommittec notc thet there are huge shorifalls

in filling up the vacancies rescrved for SCs/STs in  all

the Centrai Upiversities and no special recruitments have
becn madec by any of éthpﬁﬁiVGISitiGS to clear it except

2 solitary instance where the Hyderabad University held a

specicl recruitment for SCs/STs to clear a backlog of 20

vacancice in the non-tcaching staff. The Shortfall has i
becn attributed to non-availebility of suitabc persons 'éii
belonging 15 £Cs/STs, Thc Conmittee rccammend that the
Central Universitics should hold special recruitments to

clear the backloy in the vacancies rcscrved for €Cs/STs

both in tcaching and non-tcaching/as assured by the Special
iSecretalj, Ministry of Human Resource Development during’the
~evidence, I

K

4.98 Th¢ Comuittee have becn inforined that the backlog in
th: vacancies rcscrved for STs in the ondichery University
could not bc clcardd becaus. there are nn STe in tnion

Territory of Fondichery., Th: Committec recommend that the

Pondichcry University being e Cuntral University should

rccruit S§Ts  from othcer parts of the country like Laksha- ‘J

'.._‘J
Ty

dweep whicho .. pre-dominantly in-habited by STs.
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A, COMPIAINTS/CR TRVANCE S
5.1 The Committee havebeen informed that 'no
specific procedure has lwen lald down in the
University Grants Commission and Centrel Universities
for redressal of grievances of Scheduled Caste/
Scheduled Tribe employees. However, an Advisory
COan}nittee consisting of senior teachers ang staff
including the Scheduled Caste/Scheduled Tribe
employees has been set up by the Banaras Hindu
Ur.versity to look into the complaints/grievances
of Scheduled Caste/Scheduled Tribe: employees.
In the Hyderabt.d University there is a G. -“nces
Cmmitteeéof' the University. The Jawahar: .i Nehru
University have laid down procedure for redressal
of persondl complaints of all-non-teaching employees.
Delhi University has Grievance Committee for non- N
teaching employees which also takes care of
grie- :nces of SC/:‘SI‘ employees.

5.2 It has also been mentioned that "no separate

intained
compl=int wegister is being .. by the University

Grait. Comnission/and Jawebarlal Nehru University."
5.3 During the evidence, the Committee asked as to
why no specific procedure had been lald down by the
UGC/Centrel Universitlies for redressdl of grievances

of SC/ST employees, The Secretary,



University Grants Commission replied @

"There is no difficulty. We will see hew it
could bc dono. In UG we tmve established
a Cell, which 18 not called as grievamces
and complaints cell, but we call it as &
’y representations and grievances cell., We need to
~if recelved gyamine the reprecontations/and every
Lto be three months a meeting is/taken by the
Chairmen; every month the Secretary
and every week the Additional Secretary may
[need take. the meetings. We/examine all the
representations and complaints reccived - .
within & week's time and this provides for A
all the kind of mechanism for redress2l, " —
We will get all the details and find out
what should be done, and discuss them."

5k On being suggested by the Committee that
the work relating to the redrussel ©Of the grieva@mces
of SC/ST employees may be assigned to SC/ST cells
set up in the Universities, the witness readily

agreed to the suggestion.



55  The Caommittee note that in same of the
Central Universities there is no mechanism for the
redressal of the grievances of the SC/ST employees
which in their opinion is detrimental to the
interests of the employees belonging tg thes
communities., The Committee recommend that this
work may be aésigned to the SC/&T Cells set up
in tha Universities so that the oriovinces of the
SC/SL employees are attended to promptly as
assured by the Secretary, University Grants
Comxisgsion during the evidence.
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B._HOUSING FaC ILITIE S
According to the Preliminary material only

BHU, Hyderabad University and JNU have provided

for reservations for SC/ST employees in allotment

of resldentlial accommodation. In regard to other

Central Universities it is stated

547

"No specific Housing facilities have uvee
earmarked separately for Scheduled Caste
Scheduled Tribe employees by other Central
Universities.”

During thc evidence, the Committee asked 2s to

why no reservation had been made in the allotment

of residential accommodation for SCs/STs by the

Ceniral Universities, The Secretary, University

Grants Cammission stated as under :é-

"We understand that -there is 10 per cent
reservation for 2llotmecnt of resldential
accommodation for Scheduled Castes ang
Scheduled Tribesin respect of Central .
Government employecs. We will request all the
Central Tniversities to follow the Government
policy in this regard also."
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5.8 The Committee note that barring the

Banares Hindu University, Hyderabad University

and Jawaharlal Nehru University, no other Central
Uhiversity'izgélprovided reservations for SC/ST
employees in the allotment of residential
accommodation. The Committee‘recommendéggzgrvation
for SC/ST employees in allotment of accommodation
should be provided by all the Central Universities
as per Government instructions as assured by the

Secretary, UGC during the evidence.




II. ADMISSION .ND FaCILITIES PROVIDED

6.1 Tt has 5ecn stated that:all Central Universities
excepting the Aligerh Muslim University have generally
- adopted the guidelines issued by the UGC in regard to
the reservations for SC/ST students in aunissions in
all courses. "iligarh Muslim University provides for
5 per cent.reservation of seats for SC/ST/Backward
Classes candidates in all courses exoept MBES, at the

discretion of the Vice-Chancellor."

6.2 Durinn the evidence, drawing attention to the
recomnendation contained in Para 10,36 of their Thirty-
ninth Report (1982-83) wherein the Commitiee had
recommended that the Aligarh iMuslim University should
fall in line w.th other uriversities and provide 15
per cent reser.ation for Scheduled Castes znd 74 per cent
for Scheduled Tribe:r in all courses of study including
the MBBS course and to the actisn taken note dated
21 September, 1733 wherein the 'Ministry had stated that
the matter would he pursued with the University keeping
in view special character of the University, the
Committee enquired about the outcome of the efforts made
ts make Aligarh MuSlim University fall in line with othgr
Central Universities in the matter of providing of
reservations for SC/ST studenis in admissions. The

Vice-Chancellor, Aligarh Muslim University renlied :



clarify that there is no reservation for anyone
except 20 per cent nominations in courses other
than medical in which the 20 per cent are
distributed in the following manner :-

(1) Scheduled Castes and Scheduled Tribes
and Backward Classes;

(2) Children of University employees;

(3) Children of alumni;

(4) Children of Government servants recently
trans ferred to .\ligerh;

ing :
(5) Concdidates belong/*to district status;

17N P S I P o B A T e T
(7) Physically Handicapped.

So the quota of 20 per cent . ._.. is there at te’
disposal of the Vicc-Chancellor and we follow
this procedure and that is, we take the eligible
candidates among the Scheduled Castes apnd S-* ‘==-d
Tcibes and nominate then.

whoever is eligible, we give a concession of five
per cent. For examole, if a general candidate
gets 55 per cent, we will nol take him in
Science, On the other hand if a Scheduled Caste
or Scheduled Tribe candidate gets 50 per cent
marks, then the first nomination is done from
this category. I do not know how the number of
Scheduled Castes and Sch¢duled Tribes candidates
apnlying in Aligarh is not as numerous as any
other Univ-rsity. I was a Vice-Chancellor of
Osmania University also., After we have nominated
the Scheduled Castecs an<d Schéduled Tribes
candidates, we take 1ih2 other categories also in
which there is .o other discrimination. Among
sportsmen also, we insist on merits. We select
those péopl. who have represented at the national
or international levels, For themwe conduct a
competititor and on the basis 9f whichwe nominate
them. There is 2 Games Committee which recognises
the names of the hest talents,

Similarly for speakvrs also, we hold 2
comnetitive examination, There is no communal
reservation, so far."



- 102 -

043 The witness further submitted that the
earlier recommendation of"the Committee will be taken
up by the ncademic Couhcii along with the peport of
the Special Committee set up to decide whEthér seats

chould be r eserved for muslim students in the university.
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6.4 The Committec note that their eariier
reconmendation made in 1982-83 rccommending 15 per cent
reservation for Scheduled Caste students and 7% per cent
for Schcduled Tribo students in admission to all courses
has not beon impleomented by the Aligarh Muslim Univergity
so far. During tho covidence, the Vico-Chanccllor of the
University informcd the Committce that the recommendation
will be considered by the hc2demic Council of the *
‘Unlversity @long with the report to ki be submitted
by 2 Snecial Canmittce[%gjénguégggm of malung
reservaticns for Muslim students in ade+ ssions. The
Committce reel that there is no common i‘achr between
the reservations for Scheduled Castc/Scheduled Tribe
students and reservotions for the Muslim students as the
former are provided as @ sequel to the Camstitutimal
provisions regardin&frelfare of Scheduled Castes and
Scheduled Tribes. The Camittee recommenti that the
| question of providing rescrvatio for SC/ST students
in admissions to 21l courses should be delinked from
the question ~f vprovidingg reservetims for Muslim
students and mdy be placed before the icadcmic

Council of the University immediatcly for adoption,
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. RELAXATIONS_FOR ADMISSI N OF SC/ST STUDENTS IN JNJ

6.5

. €.6.

Tt has been stated :

Melaxation of eligibility requirement of securing
hetween 45 and 60 marvs in the prescribed
gualifying examinetion is 2llowed by Jswaharlal
Nehru University to candicd.tes belonging to
SCs/3Ts for admissiux for appesring in the
ertrance examinations for varisus programues

of study. Relaxation 5f 10 in minimum marks

is given by JNJ to SC/ST candidates in interview,
wherewver nreseribed,®

During the e vidence, when the Comittee asked

whether the JNU was able to fill all the reserved seats

on the basis of the existing relaxaticns provided to

L

SG/ST students and if not whether there was any need for

giving further relaxations to SC/ST candidates to

fill 21l the reserved seats, the Vice-Chancellor of tie

Jawgrarlal Mehru University ct.ted as under :=-

"I may give a briei introducti~u to our adnission
policy. The first poin* that I would like to

make is that JNU is the only Central University,

as far as I know, e¢nd only institution of higher
learning which has b€¢en providing reservation at the
!i.Phil and Ph.D. level since the beginning.

The eligibility criterion for apslication for
the neneral candidstes is 45.60%, depending on the
courso, For SC/ST candid:tes, the eligibility
criterion is fust pass marks, i.e. 334 in the
qualifying examination,

In some casce lik€ M.Phil and some programnes
of Master'c Degree, we invite candidates for
interview, They are called for interview on the
hasis of marks obtaincd in thewritten examination.
In the case of the general candidates, the minimum
marks DU‘,tO of 70 ‘is 35 for Mophil/PhoDo and 25%
for M.A. For 5C/ST, we allow 25% for M.Phil/Ph.D.
and only 15% for M.A. The gecneral candidates
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applying for M.Phil should have 40% marks in the
test plus interview as minimum as against 35% for
SC/ST. For the Masters and Undergraduate
programmes, the genceral category candidate must

have 30% marks as against 2575 for SC/STs. Actually,
we may admit studen%s with 60% in the general
category and SC/ST candidates may go to the rock
bottom 35% in case of M.Phil/Ph.D and 25¥% in

case of M.A. and Undergraduate Programmes. The
difference is much bigger,

Our percentage of SC/ST admissions in JNU is
perhaps according to my informmation, the highest
among the Central Universitles except North
Eastern Hill University. In 1985-86 itwas
10,73% In 1986-87 it 48 10.,55% and in 1987-88,
it 1s 10.,55%. In many courses, all the eligible
candidates are admitted. Going further down, the
gap Would be very wide and it would he very
difficult to give any meaningful education. If we
have <o approach the whole question of providing
opportunities to SC/ST, the total pool should
be increased. Otherwise, we will get the left
overs, We have already o problem in the induction of
the faculty. Unless the pool increases at primary,
second-ry, higher secondary, graduation and at
every stage, and incentives are provided in the
sense that the scholarship amount is increased, the
students cannot afford to go to the school or
college. Rs.200/= may be good for a student who
comes from a prosperous family but in case of a
boy who has to depend entirely on this money, it
is very inadequate. Such incentive should also
be provided at the secondiry and higher
secondiry education."

hsked whether any SC/ST academician was always

nominated on the interview/selection committee as

reiterated by the Commitiee in pare 2.12 of their Forty-

third Report(1983-84), the representative of the JNU

replied as under :

"Whenever there are <C/ST faculty members in the

Centre/School they are generally associated with

admission interviews, In the Centres/School

where there are no SC/ST faculty members, others

are associated with it."
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.6.8 When the Committee suggested that if an SC/ST
‘person fit for associating'wifh the Interview Boards

was not available in the faculty to which admission

an SC/8T
were pade;-thgn ﬁ,member from some other faculty should

be includéd_in the Interview Board, the witness

replied :

WThe Hcademic Council will say that they are ..
inviting certain Members' from outcide and their
own integrity is din question. Ve oversee the
entire admission system and if there are
complaints, we will look into them.®"



6.9 The Committee note th;«u rebla“dmf.gnf ve been
provided to /ST students [for various courses in
the Jawaharlal Kehru Unégersity. However, they have
been informed that 1f £ SC/ST member is not available
in the faculty to which the admissions are made

then members of the faculty cther than from

SCs/STs ere included in the Interview Board.

The Committce are not convinced by the

argument that inclusion of an SC/ST momber from
other faZUltiesis a reflection on the members of

the faculty. The Committee recommend that in such
circumstunces an /ST member from a faculty

other than the one to which admissions are to be
made may invariablhbe included in the Interview
Board if for ncthing else at least to ensure that
the 8C/ST students sceking admission in the
University are evaluatelon the basis of

réclaxed standards.
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C. «DMISSION IN TECHNIC.L COURSES IN
D LHT UNIVER SIT
(.10 It has been stuted thet “in Delhi University,
upto a certain date decided by the University, 1if
&Cs/STs are not available then the seats are
dereserved and filled up by the candidates of the
ganex;al categorz.f.“ |

6.%1 During the evlidence, when asked about the

relaxations given to &/ST students for admission to
technical courses, the Pro-Vice-Chancellor. Delhi
University stated :-

"sws far as courses in technology are
concerned we glve relaxation upto 5 per cent."

6.12 When the Committce pointed out to the witness
that the Medical Council of India had provided for
relaxation to the extent of 10 per cent in the case
of SC/ST candidates seeking admission to medical
courses and enguired whether these relaxetions were
provided by the Delhi University, also the witness
replied as follows :i-

"We follow the instructions of the Medical
Council of India in respecct of admissiong of
SC/ST candidates to M.B.B.S. Course i.e.

we glve 104 rclaxation in the minimum eligibility
conditions prescribed for taking the entrance >
cxamination for *he non-reservcd category

of canciratcs (Qualifgilngexamination)., The
Scheduled Caste/Scheduled Tribe candidates

are recuired %o take the Entrance Exémination
prescribec by the University alongwith the
candicates belonging to the uom-~-reserved
cetegory. But the merit lists of Scheduled
Caste /Scheduled Tribe candidates are drawn
separately and the scats reserved for these
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categories are filled up according to the
number cf seats available for each categorye.
The seats reserved for Scheduled Castes

and ’Scheduled Tribes categories are inter-
changeable, 1f necessary."

The Committee have further been informed

through a written note as follows :-

6.1

"If the requisite number of Scheduled
Caste/S&cheduled Tribe candidates is not
available wy the last date fixed by the
University for admission to each course,
the remalning seats be de-reserved and
filled from general category."”

In regard to the number of seats de-reserved

in wvarious undergradudte and post gradudte technical

in
nemraeg/the Dalhi University during the last 3 years,

the following written information bes been furnished

to the Committee subsequently t-

Total Seats /8T Seats de-
Year intake reserved students reserved
for SC/ST idmisted
1989~-86 1382 264 211 5%
1986-87 140 269 201 6

1987-88 127 263 204 59 1
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€., 15 The Comulttee note that ton per cent ccncessicn
In the qualifying examination is given to tme X/ST
students seeizlig admission in medical courses in the
Delbi University &s pc: the relaxations provided by
the Medical Council of Indié,- In other t-chical
courses & relaxtion of 5 per cent is given in the
qualifying cxaminatiocn. However, the Committee have
been informedtlat in the year ‘1985'-86' 53 seats,

in the year 1986-87 €8 scats and in the year 1987-08
59 seats reserved for Ls/8l's were de-reserved
because of the peculiar admission practice that if the
requisite numbcr of SC/ST candidates is not

available by the last date fixed by the University
for admission to each course, the remaining

secats are de-rescrved and filled from general
category, In the opini-: of the Comrdttee this
peculiar prce dure m2y not be in the knowledge of
8C/40 candidates seeki | admission to these

courses and the seats reserved for them migh® have buen
de~-reserved by default, It is possible that on th&?
last day fixed for admissions, the SC/ST cendid-tes
may not be approaching the concerned ingtitutes/
colleges. The Committce recommend that this proctdure

nceds & change oither by extension of the time for
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admissions in the casc of SC/ST  students or by issuing

~~ zAvertisaments ir =1l ths national and 10cal newspapirs

- .
A

making th: position -

that i i: in their
institutes/colleges
admission or not on

'so that the chances

seats are minimised,

clear t the SC/ST candidates
‘inte2est t0 chec‘é‘_ vitn concerned
whether they have"neen given

the last date fixed for admissions
of dereservation of tihe rescrved

.
w



D _AIMISSION IV pRLIT WIVERSITY
- .16 It ras becn represented to ta Committee tiwt 4in

DCiki University in 1987 the ¢ .rifer preactice
o)

of cantrally r.zistering SC/ST studints £or admissim/
discontinued and these studonts werae asked to apply
for admlssion in vericus colleges.

6-17 Dufino the evidence, the Com
7y the evid 1w Commlittev e c
© be hind nquirod

" ebout th: ratimale £ c@nglag the well established
prectice of Central registraticn of &/ST canaldates
see king admissions followed by'Dolhi University prior
to 1287. The fpeecial Secre%arﬁ, Ministry of Human
Resource Develomment submitied @

./ "I have discusced this motter with them.
' They said, uptll ncw therc wis & Centrallscd
pool. Deihi University used to distribuse
students to differcnt collezes., There was a
complaint tuut colleges lo not tave the
freedom to choose from among the 3C/ST
candldates and souctimes scocmu injustice
has becr done to very good students who would
have got botter colleges. So, what they hove
is that thoy hive proposedéto go to the collegus, apzrt frenm
asmed the stulmts central pcol, so et colieges can t1so aave &
vind ol “reedom to choose 3C anid ST students
and studeuts also have the chance to intéract
with the college authoritics, If any
hardstip 1s found for tae SC ana ST students,
the university authorities arc prepered to
svitch over to tho old systeme The
university nas alrcady a&ppointed a Committee
to look into tihis quasticn so that it cén be
reviewed."

6¢18 Wnen the Commlttec pointcd out that the
change in the procedure nas cause:d a lot of
inconvenience to the SC/ST students in secidng

admissions to collegis, the Pro-Vice-Chencellor
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of the Delni University replied :-

"We have bean follewing the old systom

but sug;estion came from the studcnts Shct they
arce not gotting tne col:izjze of their own
choioss Wo have appointed 2 Comalttee to look
inte the mattir w. ther we should revert
‘back to the orlgin .l system and centralisation
stould continue. Perhe&ps tho ounitbee will

be able to keep tals in mind. [Not-ea single
student of SC/ST at any +ime in Dolnd
hiversity 22¢ beun refused admission,”

The withess agded :-

"We are piving them the frecdom that if they
want to approach the colleges t‘::air like, they
are free to go to those colleges.”

6.1 When the Committee suggested that &he pr:hlen

could be scived by taking tihcir prefercnee of Colleses
at the time of Cuntr2lly reglstering the Soheluled

Castn/Scheduled Tribse candidates, the witnezons respinded

L]
- .

"Seme Colleges had difficultles in admituing
SC/ST students in t.e colleges of their cholce.
All care is takin by them for wven Shos?
students whc do not get the prescribed’
perconts ¢ of marks. Most probably, we will
revert to the Centreliscd system."
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6.20  The Committee note thet the well
establisheq practice of contral rcgi'stration for
8C/ST students secldng admissions in %ﬁrious
cour:t~s in the Delhi Un. -arsity Colleges has been
e , ¥ e
congwd since 1987 and the students belging to taese
communitics are now required to apply to individual
: that  hes proveld to be
colle;cs. The Committec find[tﬁia p:occdure[very
much inconvoniont and cumbersome for the 8C/ST studonts
who Mve to run from plllar-to post to secek aimission
in the university cclleg&é The Comnlittee are nog
convinced by wne pled of the author!!!es of thae Delhi
Hnivcrsity that the switch over to the new proccdiure
was to emable the GC/6I candldutes to got admissions
in the colleges of their choice. In the oplnion of
the Committee the Problem can easily be solyed ty
taking the prefercnces for colleges fron S ne SC/iT
students wnile nﬂntrully regliotering th em and
Lher-after they can be r-minated to colleges accoriins
: ¥ P
5o their preferciacees . Ths Comittie reconmsns that the
_ should
Delhi UniversityZ}uvert Yo the practice followed
prior to 1987 for csntraliy r.gistering SC/ST

candidates for cdmission to verious courses in tha

pelhi University collegts.

* wow
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E. apdirssio: 1u HY EFabiaD UNIVERLGIDY

6¢21 Tt s boon stated that a speeial

advertisemont is issuee by Hyderabad Univepsity ..
cxelusively for she ben ’1t iof 90/ST cangidates
111..\.;h'lig‘nting the reservations mnd coneessions
available to them.

6422 puring tho evidgence, waen asked about the

- details of the svocial advsriisement, the vice-
Chancellor, Hyderabad University replied :-

nOn the sug.estion of soge ofthe lfembers

of Parliament who are¢ in our court, we

issued 2 speciul advertisemcnt for admissicn
during 1987-85. Wo relaxed eligibility
narks from 5% or more. The cut cff point

1s @ merc pass. We have given details 2boug
the wiversity owvurses, hcstel facllitics
were 22.5% of the scats arc roserved for thoms
Recently, we havo dropped the yive-yog: as
part of %ha entrance uust and there 1is

cnly a written exéminaticn boac2usc of certein
complaints about the yiya-yoce, The number ¢
students admitted had gone up last yeor

to 1,425 cf whom, Scheculed Caste constituted
171. I btorme of perccatage, 1% comes to
12%, slishtly hi-her then that of JNU. Tn
respect of &ned. .ed Tribes, tue percentigc
iz 1.89%. We lai:.. spccial emphasis on the
. facilities avallebls for 8C/SI' studuats

by putting cut special advertlsements. Thosc
who mlissed the general advertisement must
heve notictd it and we got a very good
response as a result of that,"

.23 Pointing nut to the wltness that when the
number of SC/ST applicants was less then tue number
of seats rescrved for them, the Committec enquired
about the necd to hold entrance sxamination for then.
The representative of the Ministry of Humén Resource
Development submitted :-

"Whan the capacity is 'x! and the
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admission sought is '-x!, then there

i; no neé@d for examination at all.we
smell put up this point before the
Vice~Chancellors Committee and we shall
recommend to the Committee that this
proposal should be accepted.™

6.2%  When asked whether such advertisements were
issued for the benefit of &/ST candidates seeking
admissions in other Central Universities, the
wltnoss replied -

"On this question, we do not have
definite information but whatever
information I cculd gather is that
this kind of special advertisement

is not pgenerally issued by all the
Universities,"

€.25 The Committec suggested that on the basis of
the experiencc gdined by the Hyderabad University,
the UGC should issue guldelines to all the Centrel

Universities to issue such an advertisement for 8¢/ ST

candldates. The Speclal Secretary, Ministry of

Human Resource Devclopment replied

"We shall excmine and put up the
suggestion to th. Vice-Chancellor 's
Committee."
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6.26 The Committee notc that even when the

number of SC/ST 8pplicants for admission 1s less

than the number of seats reserved for them, &

written entrance examination for them is held

by some of the Central Universities. The Committee

recommend that in a situation where the number of
ST a ants is less than the number of seats

Sc/ST applic i hardf§ 1be)

reserved for them, there is L nedd to hold any

admission of
written test for/the candidates belonging %o

these commmnities in any wmiversity,
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€.27 The Committee note that for the admi ssiong

for 1987-88 the Hyderabad University issued & special
advertisement giving details of the number of seats
regerved for SC/STE?I??!JZS concessions and
rolaxations available to them which helped the
University to improve the percentage of 8C/ST
gtudonts . 1n the admissions. To a suggestion of the
Committee that such advertisements should 2lso be
1ssued by thu other Central Universities, the

Special Secretary, Ministry of Iuman Resource
Development assurcd the Committee that the suggzestion
will be placed before the Vice-Chancellors Committee.
The Committee recommend that instead of placing

the matter before the Vice-¢hancellors Committee it
w1ll be better if the UGC issued directionsg to all
tue Central Universities to make such advertj.semmts
in the newspepers which will go a long way to fill the

gsoats. reserved for SCs/STs in admissionse.
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F _sosmy menLmms ron so/sr sromng
. 6,28 A.ccorgling to the UGC guildelines 15 per cent
and 7% per cent of t he total seats available in
hostels are to be reserved for SC/ST students
respectively. The Committee have been informed 3=~

"According to the available information,
224% of seats in hostels are reserved in
Banares Hindu University, Delhi University,
Hyderabad University and Jawaharlal Nehru
University and Visva-Bharati., In Visva-
Bharati all SC/ST students seeking hostel
facilitles are accommodated.s eeesoe

There is no reservation for /8T students
in hostels in &ligarh Muslim University."

6.29 Dpuring the evidence, the Committee desired
to mow the reasons for not making any reservations
for SC/ST students in hostel accammodation by the
Aligarh Muslim University. The Vice-Chancellor

of the University stated as follows i~

"We have 60 hostels and we admit everyone who
wents to stay in the hostel except those who
belong to Aligarh. Therefore, there is no
need for reservation. DBecause of shortage of
space, we have become an over crowded club.

In the rooms meant for & single person, we have
three pecrsons more. There are two junilors

in the front room and two seniors in the back
room. Therefore, we admit everyone. Theee

is no need for reservation."

6.30 When asked about the total number of students
allotted hostel accommodation and the number of 8Cs/8Ts
among them in the Aligarh Muslim Universlty, the
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witness replied as under :-

6431

"about 7,000 to 8,000 students live

in the hostel. It is just like a slum.
last ycar we had 46 students from SC and ST
who were adgitted and this year 64 students
had been adfiitted. In the Diploma '
Engineering out of 64+ nominations made,

20 are from SC and ST, and the percentage
comes to 32.6, In the Engineering College,
it is 11.5%. In the B.Iib. Science, it is
67.1% out of the nominations, because

all ¢f them were nominated.

Hostel accommodation is given to anyone

to whatever category he belongs who wants
hostel accommodation. We need another
2000 rooms for boys and another 1,000 rooms

for glirds."
The Committee have been informed through

a note furnished to them subsequently that at

present the total number of hostellers in Aligarh

Muslim University is 8351 and the number of
Scheduled (Bste hostellers is 33 while there 1s
no hosteller from Scheduled Tribe community in the

) of
hostels/the Universitye.
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6 32" "The. Committee .note that 4in Aligarh Muslim
University during the admission in 1986, 46 SC/ST
students were admitted ang during the year 1987,
64 students belmging to these categories were

admitted. In the opinion of the Committee there
have been

zight / more SCs/STs admitted in the University during

the earlier years who may still be on the rolls.

However, they have been informed that out of 8351
students allotted hostel accommodation, the number

of SCs 1s 33 only and there is no student allotted
hostel accommodation from amongst the ST students.

This meagre number of SC students allotted hostel
accammodation raises a doubt in the mind of the Committee
Sbcut the assertion of the Vice-Chancellor of the
University that "hostel accommodation is glven to
whatever category he belongs who wants hostel
accomoda&tion," The Committee recommend that the
aligerh Muslim University should also fall in line
with the other Central Universities and make & reser-
vation of 15 per cent for &. students and 74 per cent
for ST students in allotment of hostel accommodatione.
If after giving the hostel accommodation to SC/ST
students as per reservation quota there are any
surplus scats which remain unfilled then thcse

may be allotted to students belonging to generel

categorye.
MMAQ/(—O&M‘IJ 2y
RAM RATAN RAM
Chairman, 5 : g led
1hi; Ccnmi‘ttee on the Welfare of Schedule
New Delhd; Castes and Scheduled Tribes
April 1988

vVaisakha 0, 191 (s).
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